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Report of the Joint Committee in compliance of direction of Hon’ble NGT 

(National Green Tribunal) (CZ), Bhopal; in the matter of in Original 

Application No. 172/2025(CZ); vide order dated 07.01.2026;  

Kantilal Upadhyay & Ors. V/s State of Rajasthan and others. 

Kantilal Upadhyay and others, R/o Aburoad, District- Sirohi (Rajasthan) has filed a 

complaint vide letter dt. 06-08-2025 at Hon’ble NGT and the same has been 

registered as Original Application, with grievance/issue about the encroachment on 

forest land by the Brahmakumari Organization in village Danvav and Umarni, 

Tehsil: Abu Road, district: Sirohi, Rajasthan. 

The specific issues/objections raised by applicant/complainant: - 

1. That illegal encroachment is done by the Brahmkumari Sansthan on forest 

land in and in the Manmohini Van and Anand Sarovar campus at khasra no 

412, 416 and 419 of Abu block no.1 and 2, in violation of Environment law 

and as per order of Hon’ble Supreme Court order dated 04.12.2006 in the 

writ petition no.460/2004 Goa foundation v/s union of India. 

2. That illegal encroachment is done by the Brahmkumari Sansthan Anand 

Sarovar talab in the Anand Sarovar campus in violation of Environment law. 

Considering the issues raised by the applicant, Hon’ble NGT passed following 

order on 07th January 2026 (Annexure- 1): 

In view of the issues/objections made in the application, NGT form a Joint 

Committee consisting of: - 

i. One representative of the District Collector, Rajasthan 

ii. One representative of the Member Secretary, State Pollution Control 

Board, (Rajasthan) 

Further, the committee was directed: 

“The Committee is directed to visit the place and submit the factual and action 

taken report within six weeks. The State PCB will be the nodal agency for 

coordination and logistic support.” 

Accordingly, following officers were appointed by the Collector Office, Sirohi vide 

letter dated 19.02.2026 and revised letter dated 13.03.2026 from concerned 

departments for the joint visit (Annexure- 2): - 

1. Secretary, UIT, Abu Road.  

2. Sub-Divisional Magistrate (SDM), Pindwara.  
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3. Regional Officer (RO), Rajasthan State Pollution Control Board, Sirohi.  

4. Assistant Conservator of Forests (ACF), Mt. Abu. 

5. Executive Officer (EO), Nagar Palika, Abu Road. 

Looking in to the issue, a meeting cum discussion was convened in the premises of 

UIT Office, Aburoad, with the committee members.  

After deliberations, it was decided then and there by the committee to inspect the 

concerned site of the Brahma Kumari Organization to assess the status of aforesaid 

matter. Subsequently, the concerned site was visited by the joint committee. 

Accordingly, the committee has submitted the report on 17.03.2026 after 

conducting the field visit on 13-03-2026. Photographs of the joint site visit are 

annexed (Annexure- 3). 

Background 

Mount Abu Wildlife Sanctuary is situated in Sirohi district of Rajasthan close to 

the borders of Gujarat, between 24º 33’ to 24º 43’ N and 72º 38’ to 72º53’ E in the 

Southern part of the Aravali Mountain Range. It was declared as Wildlife 

Sanctuary in 1960 which was further modified and finally notified in year the 

2008. The Eco Sensitive Zone of Mount Abu Wildlife Sanctuary was declared on 

11.11.2020. (Annexure- 4) 

A complaint was addressed to Forest department, regarding encroachment of the 

Mount Abu Wildlife Sanctuary by the Brahmakumari organization and 

constructing multistoried buildings namely in Manmohinivan and Anand Sarovar 

premises. Brahmakumari Sansthan filed various petitions in the Hon’ble High 

Court of Rajasthan numbered as 3855/2017, 4256/ 2017, 679/2018, 18654/2018, 

18569/2018, 1717/2018, 43/2019. Through the order dated 23.05.2022, Hon’ble 

High Court disposed all the applications and vacated the stay order dated 

18.02.2019. In compliance of the order, Regional Forest Officer, Abu Taleti 

demolished the encroachment structures made in khasra no. 412, 416 and 419 and 

sealed the 72 rooms of 6 storied building on 26.05.2022.  

The same case was decided by the Hon’ble NGT on 07.08.2020 (Annexure- 5) 

and Hon’ble High Court of Rajasthan on 23.05.2022. (Annexure- 6) 

The similar case D.B. Civil Writ Petition No. 4523/2026 has also been filed in 

the Hon’ble High Court of Rajasthan.  
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Point wise factual observations of the committee 

Point No.1  

The Ministry of Environment, Forest and Climate Change, Central Government 

notified an area to an extent of 0.1 kilometres to 6.08 kilometres around the 

boundary of Mount Abu Wildlife Sanctuary, in the Sirohi district in the State of 

Rajasthan as Mount Abu Wildlife Sanctuary Eco-sensitive Zone vide gazette 

notification dated 11.11.2020. 

Point No. 2, 3, 4 and 5  

Prajapita Brahma Kumari Eswariya Viswa Vidyalaya organization has its 

institutional setup along with the headquarter in Mount Abu and the areas near to 

the Mount Abu. A complaint was addressed to Forest Department, regarding 

encroachment of the Mount Abu Wildlife Sanctuary by the organization and 

constructing multistoried buildings. The DCF Wildlife, Mount Abu, through 

District Collector & Magistrate, got a joint survey team constituted on 

13.09.2017(Annexure- 7) and surveyed the areas and submitted report to the 

Tehsildar Aburoad that a total of 5 bigha of forest land of Mount Abu Wildlife 

Sanctuary was encroached in block 1, gram Abu No. 2. Taking cognizance of the 

report, forest range officer, Abu Taleti filed an FIR 2964/35 dated 18.10.2017 u/s 

34 (A) of Wildlife (Protection) Act, 1972 against Brahma Kumari security general, 

WRST managing trustee, Shantivan, Aburoad and Manager, Brahmakumari 

Sansthan. (Annexure- 8) 

DCF, Wildlife Mount Abu, vide letter 2230 dated 23.10.2017 made ACF as 

investigating officer and ordered to furnish report. ACF, Mount Abu issued notices 

to Brahma Kumari Security General, Manger, Brahmakumari Sanstha and Shri 

Shashi Kant S/O Gangaram. Based on the report on investigating officer, DCF 

Wildlife, Mount Abu decided the case on 26.12.2017 (Annexure- 9) u/s 34 (A) of 

Wildlife (Protection) Act, 1972 and issued speaking order for the eviction of the 

land and demolish the permanent structures on 4 bigha 10 biswa land of block Abu 

No.1 gram 2 in khasra no. 412 and 416 in addition to 10 biswa land in khasra no. 

419. 

Brahmakumari Sansthan filed various petitions in the Hon’ble High Court of 

Rajasthan numbered as 3855/2017, 4256/ 2017, 679/2018, 18654/2018, 

18569/2018, 1717/2018, 43/2019. Through the order dated 23.05.2022, Hon’ble 

High Court disposed all the applications and vacated the stay order dated 

18.02.2019. In compliance of the order, Regional Forest Officer, Abu Taleti 
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demolished the encroachment structures made in khasra no. 412, 416 and 419 and 

sealed the 72 rooms of 6 storied building on 26.05.2022. (Annexure- 10) 

Point No. 6 and 7 

The Brahmakumari Organization accepted that some part of the building in the 
Manmohinivan campus falls in the encroached reserved forest land of the Mount 

Abu Wildlife Sanctuary and applied under the provisions of the Forest Protection 
Act 1980 for diversion of forest land of the sanctuary for non-forestry purposes on 
25.05.2018. Wildlife clearance for diversion of no. FP/RJ/Others/2525 dated 
24/5/2018 for existing building Manmohan and proposal no. FP/RJ. 
Others/2527/2018 dated 25/05/2018 for diversion of 1 ha land for the existing 
building Anand Sarovar were forwarded for rejection to higher level by DCF 
Wildlife, Mount Abu on 08.02.2019. 

The Brahmakumari Organization again sent the proposals for diversion vide 
proposal nos. WL/RJ/Others/401536/2022 and FP/RJ/Others/400663/2022. In 
above mentioned proposals proposal no. WL/RJ/Others/401536/2022 is pending at 

Govt. level for competent approval. 

Point No. 8 

Anand Sarovar is a residential premises of Brahmakumari Sansthan and as per 
revenue records there is no recorded water body on the said land. 

Point No. 9 

Hon’ble NGT has decided the Original Application No. 1051/2018, Residents of 

village Danvav v/s State of Rajasthan on 07.08.2020. 

Point No. 10 

To demonstrate the tentative boundaries of Eco Sensitive Zone (Outer Core), .kml 
(keyhole markup language) file is prepared, which has been uploaded on the 
departmental website. The m/ file is used as a reference only and it cannot be 
produced for legal documentation. To verify the forest land on site, physical 
verification is required by the department. 

\ V%Tf » 
Regional Officer District Collector 

RSPCB, Sirohi Sirohi 
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O.A. No.172/2025(CZ)                                                  Kantilal Upadhyay & Anr. Vs. State of Rajasthan & Ors.  
    

 

 

Item No.03 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONE BENCH, BHOPAL 
(Through Video Conferencing) 

 
Original Application No.172/2025(CZ) 

(Earlier O.A. No.607/2025-PB) 
 
 

Kantilal Upadhyay & Anr.                                                        Applicant(s) 
 

Vs. 
 
State of Rajasthan & Ors.                                                     Respondent(s) 

 
Date of Hearing: 07.01.2026 
 

 
 

CORAM:  HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
      HON'BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER 

 
For Applicant (s): None.  

 
For Respondent(s) : None. 

 

ORDER 

 
1. Mr. Kantilal Upadhyay and Mr. Iqbal Mohamad have sent the present letter 

petition dated 30.07.2025 by post to this Tribunal which has been treated 

and registered as O.A. No. 607/2025 for exercise of suo moto jurisdiction in 

view of law laid down by Hon'ble Supreme Court in Municipal Corporation 

of Greater Mumbai vs. Ankita Sinha, (2022) 13 SCC 401. 

2. A substantial issue of environment has been raised. 

3. Issue notice to the respondents, returnable within four weeks. Respondents 

are directed to submit their reply within six weeks through E-filing portal, 

preferably in the form of searchable PDF/ OCR Support PDF and not in the 

form of Image PDF. 

4. Applicant is directed to take necessary steps for service to the respondents 

by both ways and also on available email. 
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O.A. No.172/2025(CZ)                                                  Kantilal Upadhyay & Anr. Vs. State of Rajasthan & Ors.  
    

 

 

5. We deem it just and proper to call a report on the matter in issue in present 

Original Application, from a Joint Committee consisting of:- 

i. One representative from Collector, Rajasthan. 

ii. One representative from State Pollution Control Board, 

Rajasthan. 

6. The Committee is directed to visit the place and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal 

agency for coordination and logistic support. 

7. Applicant is directed to supply the copy of the application and relevant 

documents to the Committee and Respondent(s) within a week and after 

compliance of service, the applicant has to submit an affidavit that the 

notice and copy of the application have been served upon the Committee 

and respondent(s). 

8. The report in the matter be filed by the Committee through email at 

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

 

List it on 20th March, 2026. 

 

 

Sheo Kumar Singh, JM 

 

  Sudhir Kumar Chaturvedi, EM 

07th January, 2026, 
OA No.172/2025(CZ) 
PN 
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jktLFkku ljdkj 

dk;kZy; ftyk dyDVj] fljksgh 
bZ&esy %&Developmentsection2022@gmail.com 

 

Øekad@fodkl@2026@                                    fnukd   -03-2026 

REVISED OFFICE ORDER 

Whereas, the matter titled O.A. No. 172/2025 (CZ), Kantilal Upadhyaya & Anr. Vs. State 

of Rajasthan & Ors. is pending before the Hon’ble National Green Tribunal and submission 

of a factual and action taken report before the Hon’ble Tribunal is required in the matter; 

Therefore, in order to conduct site inspection and submit a comprehensive factual report, the 

following Joint Committee is hereby constituted: 

1. Secretary, UIT, Abu Road. 

2. Sub-Divisional Magistrate (SDM), Pindwara. 
3. Regional Officer (RO), Rajasthan State Pollution Control Board, Sirohi. 

4. Assistant Conservator of Forests (ACF), Mt. Abu 
5. Executive Officer (EO), Nagar Palika, Abu Road 

The above Committee shall: 

 Conduct a joint site inspection at the earliest; 

 Examine the issues raised in the Original Application; 

 Collect relevant records and factual information; and 

 Prepare a consolidated factual and action taken report. 

The Committee is directed to submit its report to the District Magistrate Office, Sirohi 

within 10 (ten) days from the date of issuance of this order, so that the same may be 
forwarded to the Hon’ble National Green Tribunal within the stipulated timeframe. 

All concerned officers are directed to ensure coordination and extend full cooperation for 

timely compliance. 

¼Alpa choudhary½ 
District Collector, Sirohi  

Øekad @fodkl@2026@                                    fnukd   -03-2026 
Copy to the following information & further necessary action  

1. Secretary, UIT, Abu Road. 

2. Sub-Divisional Magistrate (SDM), Pindwara. 
3. Regional Officer (RO), Rajasthan State Pollution Control Board, Sirohi. 

4. Assistant Conservator of Forests (ACF), Mt.Abu 
5. Executive Officer (EO), Nagar Palika, Abu Road 

 

 

District Collector, Sirohi  
 

RajKaj Ref No.: 
21048170

1

Digitally signed by Alpa Choudhary
Designation : Collector & District
Magistrate
Date: 2026.03.13 19:51:17 IST
Reason: Approved

Signature Not Verified
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Annexure-3  

Photographs of the encroachments removed at Manmohini Van and Anand 
Sarovar 
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5486 GI/2020 (1)  

रजजस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 

  

 

xxxGIDHxxx 
xxxGIDExxx 

ऄसाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—ईप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 
पयाावरण, वन और जलवाय ुपररवतान मतं्रालय 

ऄजधसचूना 

नइ ददल् ली, 11 नवम् बर, 2020 

का.अ. 4047(ऄ).—प्रारुप ऄजधसूचना भारत सरकार के पयाावरण, वन और जलवायु पररवतान, मंत्रालय की ऄजधसूचना सं. 

का.अ. 1917 (अ),       3    , 2019, द्वारा भारत के राजपत्र, ऄसाधारण,    प्रकाजित की गइ थी जजसमें ऐसे सभी व्यजियों से, 

जजनकी ईससे प्रभाजवत होने की संभावना थी, ईस तारीख से, जजसको ईि ऄजधसूचना को ऄन्तर्ववष्ट करने वाले राजपत्र की प्रजतयां 

जनता को ईपलब्ध करा दी गइ थीं, साठ ददन की ऄवजध के भीतर अक्षेप और सुझाव अमंजत्रत दकए गए थे; 

और, ईि प्रारूप ऄजधसूचना को ऄन्तर्ववष्ट करने वाले राजपत्र की प्रजतयां जनता को तारीख 4    , 2019, को ईपलब्ध करा 

दी गइ थी; 

और, ईि प्रारुप ऄजधसूचना के प्रत्ययुतर में व्यजियों और पणधाररयों से प्राप्त अक्षेपों और सुझावों पर             द्वारा 

सम्यक रूप से जवचार दकया गया था; 

और,                  अ                                                    , अ                     

             24º 33’    24º 43’   औ  72º 38’    72º53’                    अ       326.09                     

           औ                         औ  रेव        ,                          ; 

औ ,           ऄजद्वतीय                   , अ                   ,                           300    1722 

            औ              औ                   ,        औ                                   1960    

स.ं   3564] नइ ददल्ली, बुधवार, नवम् बर 11,  2020/कार्वतक 20, 1942  

No. 3564] NEW DELHI, WEDNESDAY, NOVEMBER  11, 2020/KARTIKA 20, 1942  

सी.जी.-डी.एल.-अ.-12112020-223048
CG-DL-E-12112020-223048

Page 12 of {99}

51



2  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

       अ                                   2008    अ                        अ                          औ  

                   ,     त्र                 औ  अ                  औ                                ,        

           15        अ                  अ                                अ                                अ      

                                                            अ                ;   

औ ,                                                                                                  

                     औ                                                                   449        औ  820 

               112            ; 

औ ,                  अ                                       (    ),                 (            ), 

                  (      ),               , (            ),                     (अ   ),                   

(            अ   ), अ                (    ),                (     ),                   ,              , 

                      ,                   ,                ,                        ,                 , 

अ                   , अ                ,               , अ                  ,                     ,          

        ,                (     ),          अ     (अ    ),                 ,  अ               , अ                (    

अ       ),               अ    (             ),               ,     अ              हैं; 

औ , अ                           अ                                     (           क        ),       

(            ),         (          ),          (               ),       (           ),              (      

         ),                 (         ),                  (                      ),          (                 ), 

                (                  ),     बुल (                      ),            (              ),              

  अ (        ),                         (                 ),           (            ),             (        

      ),              (                ),              (           ),     (       अ     ),     अ      

(अ               ),                        (                ),                        (            

          ),                    (               ),            (         ),                        (अ         

         ),                  (                 ),                   ,                           (         

        ),                (                 ),             (               ),            (                  ), 

         (                    ),                  (              ),               (                  ),        

             (                ),                  (                  ),                 (            ),        

    (               ),               (                ),              (            ),                 (      

       ),            (                        ),                    (                ),              (     

    ),           (               ),                 औ                                 ,             ,           , 

          ,                   , अ           ,           -   ,                 ,               ,      -       

      -        ,          ,              ,            -  ,             ,                  ,                 , 

            ,              ,          ,                ; 

औ , अ                      यों में अ                  ,                     (     -            ), 

                  (            ),                     ,               (     ),        अ      (   ),     अ        

               अ                              में            अ       ,                     औ                  -

         अ                ; 

और,                  अ       के चारों ओर के क्षेत्र को, जजसका जवस्ट्तार और सीमा                            

                                पैरा 1 में जवजनर्ददष्ट हैं,              की दजृष्ट सुरजक्षत और संरजक्षत करना और ईि 

पाररजस्ट्थजतकी संवेदी जोन में ईद्योगों या ईद्योगों के     के प्रचालन और प्रसंस्ट्करण करने को प्रजतजिद्ध करना अवश्यक ह;ै 
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[भाग II—खण् ड 3(ii)] भारत का राजपत्र : ऄसाधारण  3 

ऄतः, अ , केन्रीय सरकार, पयाावरण (संरक्षण) जनयम, 1986 के जनयम 5 के ईपजनयम (3) के साथ परठत पयाावरण (संरक्षण) 

ऄजधजनयम, 1986 (1986 का 29) (        अ                             अ                 ) की धारा 3 की ईपधारा 

(1) और ईपधारा (2) के खंड (v) और खंड (xiv)     ईपधारा (3) द्वारा प्रदत्त िजियों का प्रयोग करते हुए,         राज्य    

                                अ       की सीमा के चारों ओर 0.1             6.08          तक जवस्ट्ताररत क्षते्र को 

                 अ       पाररजस्ट्थजतकी संवेदी जोन (जजसे आसमें आसके पश् चात् पाररजस्ट्थजतकी संवेदी जोन कहा गया ह)ै के रूप 

में ऄजधसूजचत करती ह,ै जजसका जववरण जनम्नानुसार है, ऄथाात ्:-  

1. पाररजस्ट्थजतकी सवंेदी जोन का जवस्ट्तार और सीमा  .-(1) पाररजस्ट्थजतकी संवेदी जोन                     वन्यजीव ऄभयारण्य 

                   0.1             6.08            । क्षेत्र के असपास ऄजधक मानव ईपजस्ट्थजत और जवकास के कारण 

न्यूनतम जवस्ट्तार 0.1 दकलोमीटर ह।ै ऄजधकतम जवस्ट्तार 6.08 दकलोमीटर है                 वन्यजीव ऄभयारण्य औ            

                अ                                                    ,      ,        ,                      

                                     औ              ।                              फल 125.15              

                                                                    :- 

           (        ) 

    1.0 

   -     1.0 

     1.0 

    -     0.1 

      1.1 

    -     6.08 

     1.0 

   -     1.0 

 

(2)           वन्यजीव ऄभयारण्य और पाररजस्ट्थजतकी संवेदी जोन की सीमा का जववरण ईपाबधं-I                  । 

(3) सीमा जववरण और ऄक्षांि और दिेांतर के साथ पाररजस्ट्थजतकी संवेदी जोन को सीमांदकत करते हुए मॉईंट अबू वन्यजीव 

ऄभयारण्य के मानजचत्र ईपाबधं-IIक, ईपाबंध-IIख, ईपाबधं-IIग और ईपाबंध-IIघ के रूप में       ह।ै  

(4) पाररजस्ट्थजतकी संवेदी जोन और मॉईंट अबू वन्यजीव ऄभयारण्य की सीमा के भू-जनदिेांकों की सूची ईपाबधं-III की सारणी क और 

      ख में दी गइ ह।ै 

(5) मुख्य बबदओुं के भू-जनदिेांकों के साथ         पाररजस्ट्थजतकी संवेदी जोन के ऄंतगात अने वाले ग्रामों की सूची ईपाबधं IV के रूप 

में       ह।ै  

2. पाररजस्ट्थजतकी सवंेदी जोन के जलए अचंजलक महायोजना– (1) राज्य सरकार, पाररजस्ट्थजतकी संवेदी जोन के प्रयोज   के जलए 

राजपत्र में आस ऄजधसूचना के प्रकािन की तारीख से दो विा की ऄवजध के भीतर, स्ट्थानीय व्यजियों के परामिा से और             

            अ              आस ऄजधसूचना में ददए गए ऄनुबंधों का पालन करते हुए अंचजलक महायोजना तैयार करेगी। 
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(2) राज्य सरकार द्वारा पाररजस्ट्थजतकी संवेदी जोन के जलए अचंजलक महायोजना ऐसी रीजत से जो आस ऄजधसूचना में जवजनर्ददष् ट दकए 

गए   , के ऄनुसार तथा सुसंगत कें रीय और राज् य जवजधयों के ऄनुरुप और कें रीय सरकार द्वारा जारी मागाजनदिेों, यदद कोइ हों, द्वारा 

तैयार होगी । 

(3) अंचजलक महायोजना, ईि योजना में पाररजस्ट्थजतकी और पयाावरणीय बातों को समाकजलत करने के जलए राज् य सरकार के 

जनम्नजलजखत जवभागों के परामिा से तैयार होगी.- 

(i) पयाावरण; 

(ii) वन और वन्यजीव;  

(iii) िहरी जवकास; 

(iv) पयाटन; 

(v) नगर     ; 

(vi) राजस्ट् व; 

(vii) कृजि;  

(viii) राजस्ट्थान राज्य प्रदिूण जनयंत्रण बोडा; 

(ix) बसचाइ और बाढ़ जनयंत्रण; 

(x) ग्रामीण जवकास; 

(xi) पंचायती राज; और  

(xii) लोक जन मााण जव भाग। 

(4) अंचजलक महायोजना ऄनुमोददत जवद्यमान भू-ईपयोग, ऄवसंरचना और दियाकलापों पर कोइ जनबंधन ऄजधरोजपत नहीं करेगी जब 

तक दक आस ऄजधसूचना में आस प्रकार जवजनर्ददष् ट न हो और अचंजलक महायोजना सभी ऄवसंरचना और दियाकलापों में, जो ऄजधक 

दक्षता और पाररजस्ट्थजतकी ऄनुकूल हों, का संवधान करेगी ।  

(5) अंचजलक महायोजना में ऄनाच्छाददत क्षेत्रों के जीणोद्धार, जवद्यमान जल जनकायों के संरक्षण, अवाह क्षेत्रों के प्रबंधन, जल-संभरों के 

प्रबंधन, भूतल जल के प्रबंधन, मृदा और नमी संरक्षण, स्ट्थानीय समुदायों की अवश्यकताओं तथा पाररजस्ट्थजतकी और पयाावरण स े

संबंजधत ऐसे ऄन्य पहलुओं, जजन पर ध्यान दनेा अवश्यक है, के जलए ईपबंध होंगे । 

(6) अंचजलक महायोजना        औ                                          अ                      सभी जवद्यमान 

पूजा स्ट् थलों, ग्रामों और नगरीय बजस्ट्तयों, वनों के प्रकार और दकस्ट् मों, कृजि क्षेत्रों, उपजाउ भूजम, हररत क्षेत्र जैसे ईद्यान और ईसी प्रकार 

के स्ट् थान, ईद्यान कृजि क्षेत्र, फलोईद्यान, झीलों और ऄन्य जल जनकायों का ऄभ्यकंन करेगी।  

(7) अंचजलक महायोजना पाररजस्ट्थजतकी संवेदी जोन में जवकास को जवजनयजमत करेगी और पैरा-4 में सारणी में सूचीबद्ध प्रजतजिद्ध और 

जवजनयजमत दियाकलापों का ऄनुपालन करेगी और स्ट् थानीय समुदायों                                 पाररजस्ट्थजतकी ऄनुकूल 

जवकास            औ       अ                  

(8) अंचजलक महायोजना         जवकास योजना की सह जवस्ट्तारी होगी । 

(9) आस प्रकार ऄनुमोददत अंचजलक महायोजना आस ऄजधसूचना के ईपबंधों के ऄनुसार         के ऄपने कायों को करने के जलए 

        सजमजत के जलए एक संदभा दस्ट्तावेज तैयार करेगी । 

3.  राज्य सरकार द्वारा दकए जान ेवाल ेईपाय.- राज्य सरकार आस ऄजधसूचना के ईपबंधों को प्रभावी करने के जलए जनम्नजलजखत ईपाय 

करेगी, ऄथाात्:- 
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[भाग II—खण् ड 3(ii)] भारत का राजपत्र : ऄसाधारण  5 

(1) भ-ूईपयोग.– ( ) पाररजस्ट्थजतकी संवेदी जोन में वनों, ईद्यान कृजि क्षेत्रों, कृजि क्षेत्रों,         के प्रयोज   के जलए जचजन्हत दकए 

गए पाकों और खुले स्ट्थानों का वाजणजज्यक              औद्योजगक संबद्ध जवकास दियाकलापों के जलए ईपयोग या संपररवतान नहीं 

होगा: 

परंतु पाररजस्ट्थजतकी संवेदी जोन के भीतर            ( ) में जवजनर्ददष्ट प्रयोज   से जभ   प्रयोज   के जलए कृजि और ऄन्य 

भूजम का संपररवतान         सजमजत की जसफाररि पर और यथा लागू और क्षेत्रीय नगर योजना ऄजधजनयम औ  केन्रीय सरकार या 

राज्य सरकार के ऄन्य जनयमों तथा जवजनयमों के ऄधीन सक्षम प्राजधकारी के पूवा ऄनुमोदन से, औ  आस ऄजधसूचना के ईपबंधों द्वारा 

स्ट्थानीय जनवाजसयों की जनम्नजलजखत अवासीय अवश्यकताओं को पूरा करने के जलए ऄनुज्ञात दकया जाएगा, जैसे:- 

(i) जवद्यमान सड़कों को चौड़ा करना और ईन्हें सुद ृ करना तथा नइ सड़कों का संजनमााण; 

(ii) बुजनयादी ढांचों और नागररक सुजवधाओं का संजनमााण और नवीकरण; 

(iii) प्रदिूण ईत्यपन्न न करने वाले लघु ईद्योग; 

(iv) कुटीर ईद्योगों जजनके ऄंतगात ग्रामीण ईद्योग भी हैं; सुजवधाजनक भण्डार और स्ट्थानीय सुजवधा   सहायक पाररजस्ट्थजतकी पयाटन 

      अ        ह वास सजम्मजलत ह;ै और 

(v)              ; औ  

(vi) पैरा 4 के अ           संवर्वधत दियाकलाप: 

   परंतु यह और दक         नगर योजना ऄजधजनयम और               ऄन्य जनयमों और जवजनयमों के अ        

                 अ       औ  संजवधान के ऄनुच्छेद 244              तत्यसमय प्रवृत्त जवजध के ईपबंधों के ऄनुपालन के जबना, 

जजसके अ    ऄनुसूजचत जनजाजत और ऄन्य परंपरागत वन जनवासी (वन ऄजधकारों की मान्यता) ऄजधजनयम, 2006 (2007 का 2) 

भी है, वाजणजज्यक या औ      जवकास दियाकलापों के जलए जनजातीय भूजम का ईपयोग ऄनुज्ञात नहीं होगा:  

   परंतु यह और भी दक पाररजस्ट्थजतकी संवेदी जोन के भीतर भू-ऄजभलेखों में ईपसंजात कोइ     ,         सजमजत के जवचार प्राप्त 

करने के पश्चात् राज्य सरकार द्वारा प्रत्ययेक मामले में एक बार     होगी और ईि      के       की सूचना कें रीय सरकार के 

पयाावरण, वन और जलवायु पररवतान मंत्रालय को दी जाएगी:  

   परंतु यह और भी दक         सुधार में आस ईप पैरा के ऄधीन यथा ईपबंजधत के जसवाय दकसी भी दिा में भू-ईपयोग का पररवतान 

सजम्मजलत नहीं होगा;  

( ) वनीकरण तथा वास जीणोद्धार दियाकलापों सजहत ऄनप्रयुक् त या ऄनुत्य पादक कृजि क्षेत्रों में पुन: वनीकरण करने के प्रयास दकए 

जाएंगे  

(2) प्राकृजतक जल स्रोतों.- अचंजलक महायोजना में सभी प्राकृजतक      के अवाह क्षेत्रों की पहचान की जाएगी और ईनके संरक्षण 

और नवीकरण के जलए योजना सजम् मजलत होगी और राज् य सरकार द्वारा ऐसे क्षेत्रों पर या ईनके जनकट जवकास दियाकलाप प्रजतजिद्ध 

करने के                            अ         ऐसी रीजत से          जसद्धांत तैयार दकए जाएंगे। 

(3) पयाटन या                  .- (क) पाररजस्ट्थजतकी संवेदी जोन के भीतर सभी नए पाररजस्ट्थजतकी पयाटन दियाकलाप या 

जवद्यमान पयाटन दियाकलापों का जवस्ट्तार पयाटन महायोजना के ऄनुसार                        के जलए होगा   

(ख)             पयाटन महायोजना राज्य पयाटन जवभाग द्वारा राज्य पयाावरण और वन जवभाग के परामिा से तैयार होगी  

(ग) पयाटन महायोजना अंचजलक महायोजना के एक घटक के रूप में होगी  

(घ)                                                                              

(ङ) पाररजस्ट्थजतकी पयाटन संबंधी दियाकलाप जनम्नानुसार जवजनयजमत होंगे, अ   त:्- 
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(i)             की सीमा से एक दकलोमीटर के भीतर या पाररजस्ट्थजतकी संवेदी जोन के जवस्ट्तार तक, आनमें जो भी जनकट है, नये 

वाजणजज्यक होटल और                   ऄनुज्ञात नहीं होंगे: 

  परंतु,                  की सीमा से एक दकलोमीटर की दरूी से परे पाररजस्ट्थजतकी संवेदी जोन के जवस्ट्तार तक होटलों और 

       का स्ट्थाप   केवल पूवा पररभाजित और नामजनर्ददष्ट क्षेत्रों में पयाटन महायोजना के ऄनुसार पाररजस्ट्थजतकी पयाटन सुजवधाओं के 

जलए ही ऄनुज्ञात होगा; 

(ii) पाररजस्ट्थजतकी संवेदी जोन के भीतर नए पयाटन दियाकलापों या जवद्यमान पयाटन दियाकलापों का जवस्ट्तार कें रीय सरकार के 

पयाावरण, वन और जलवायु पररवतान मंत्रालय के मागादिाक जसद्धांतों के द्वारा तथा राष् रीय ा याघ्र स संरक्षण प्राजधकरण, द्वारा जारी 

           –     ,            -     औ             -                    (समय-समय पर यथा संिोजधत)      

मागादिाक जसद्धांतों के ऄनुसार होगा; 

(iii) अंचजलक महायोजना का ऄनुमोदन दकए जाने तक, पयाटन के जलए जवकास और जवद्यमान पयाटन दियाकलापों के जवस्ट्तार को 

वास्ट्तजवक स्ट्थल जवजनर्ददष्ट संवीक्षा और         सजमजत की जसफाररि पर अधाररत संबंजधत जवजनयामक प्राजधकरणों द्वारा ऄनुज्ञात 

दकया जाएगा और पाररजस्ट्थजतकी संवेदी जोन के      दकसी नये होटल या        या वाजणजज्यक स्ट्थाप   का संजनमााण ऄनुज्ञात नहीं 

दकया जायेगा । 

(4) नसैर्वगक जवरासत.- पाररजस्ट्थजतकी संवेदी जोन में महत्यवपूणा नैसर्वगक जवरासत के सभी स्ट्थलों जैसे जीन कोि अरजक्षत क्षेत्र, िैल 

जवरचनाएं, जल प्रपातों, झरनों, घाटी मागों, ईपवनों, गुफाएं, स्ट्थलों, भ्रमण, ऄश्वरोहण, प्रपातों अदद की पहचान की जाएगी और 

जवरासत संरक्षण योजना अंचजलक महायोजना के भाग के रुप में परररक्षण और संरक्षण के जलए तैयार की जाएगी । 

(5) मानव जनर्वमत जवरासत स्ट् थल.- पाररजस्ट्थजतकी संवेदी जोन में भवनों, संरचनाओं, जिल्प-तथ्य, ऐजतहाजसक,       ,           

और सांस्ट्कृजतक महत्यव के क्षेत्रों की औ         पहचान और ईनके संरक्षण के जलए जवरासत योजना अंचजलक महायोजना के भाग के 

रुप में तैयार की जाएगी।  

(6) ध् वजन प्रदिूण.- पयाावरण ऄजधजनयम के ऄधीन ध्वजन प्रदिूण (जवजनयमन और जनयंत्रण) जनयम, 2000 में जनयत ईपबंधों के ऄनुसार 

में पाररजस्ट्थजतकी संवेदी जोन में ध्वजन प्रदिूण के जनयंत्रण औ            अ                 ।  

(7) वाय ु प्रदिूण.- पाररजस्ट्थजतकी संवेदी जोन में, वायु प्रदिूण के जनवारण और जनयंत्रण का वायु (प्रदिूण जनवारण और जनयंत्रण) 

ऄजधजनयम, 1981 (1981 का 14) और ईसके ऄधीन बनाए गए जनयमों के ईपबंधों के ऄनुसार ऄनुपालन दकया जाएगा।  

(8) बजहस्राव का जनस्ट्सारण.- पाररजस्ट्थजतकी संवेदी जोन में ईपचाररत बजहस्राव का जनस्ट्सारण, साधारणों मानकों के           अ      

पयाावरण ऄजधजनयम और ईसके ऄधीन बनाए गए जनयमों के ऄधीन अने वाले पयाावरणीय प्रदिूण के जनस्ट्सारण के जलए साधारण 

मानकों या राज्य सरकार द्वारा जनयत मानकों, जो भी ऄजधक कठोर हो, के ईपबंधों के ऄनुसार होगा। 

(9) ठोस ऄपजिष्ट.- ठोस ऄपजिष्ट का जनपटान एवं प्रबंधन जनम्नानुसार दकया जाएगा:- 

( ) पाररजस्ट्थजतकी संवेदी जोन में ठोस ऄपजिष्ट का जनपटान और प्रबंधन भारत सरकार के पयाावरण, वन और जलवायु पररवतान 

मंत्रालय की ऄजधसूचना सं. का.अ. 1357(ऄ),       8 ऄप्रैल, 2016 के अ    प्रकाजित ठोस ऄपजिष्ट प्रबंधन जनयम, 2016 के 

ईपबंधों के ऄनुसार दकया जाएगा; ऄकाबाजनक पदाथो का जनपटान पाररजस्ट्थजतकी संवेदी जोन से बाहर जचजन्हत दकए गए स्ट्थानों पर 

पयाावरण-ऄनुकूल रीजत से दकया जाएगा; 

( ) पाररजस्ट्थजतकी संवेदी जोन में मान्य प्रौद्योजगदकयों का प्रयोग करते हुए जवद्यमान जनयमों और जवजनयमों के ऄनुरूप ठोस ऄपजिष्ट 

का सुरजक्षत और पयाावरण-ऄनुकूल प्रबंधन ऄनुज्ञात दकया         । 

(10) जैव जचदकत्यसा ऄपजिष् ट.- जैव जचदकत्यसा ऄपजिष् ट का प्रबंधन जनम्नानुसार दकया जाएगा.- 

( ) पाररजस्ट्थजतकी संवेदी जोन में जैव जचदकत्यसा ऄपजिष्ट का जनपटान भारत सरकार के पयाावरण, वन और जलवायु पररवतान मतं्रालय 

की ऄजधसूचना सं.सा.का.जन 343 (ऄ),       28 माचा, 2016 के अ    प्रकाजित जैव जचदकत्यसा ऄपजिष्ट प्रबंधन जनयम, 2016 के 

ईपबंधों के ऄनुसार दकया जाएगा   
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( ) पाररजस्ट्थजतकी सं  दी जोन में मान्य प्रौद्योजगदकयों का ईपयोग करते हुए जवद्यमान जनयमों और जवजनयमों के ऄनुरूप जैव-जचदकत्यसा 

ऄपजिष्ट का सुरजक्षत और पयाावरण-ऄनुकूल प्रबंधन ऄनुज्ञात दकया         । 

(11) प्लाजस्ट्टक ऄपजिष्ट प्रबंधन.- पाररजस्ट्थजतकी संवेदी जोन में प्लाजस्ट्टक ऄपजिष्ट प्रबंध  का जनपटान भारत सरकार के पयाावरण, वन 

और जलवायु पररवतान मंत्रालय की समय-समय पर यथासंिोजधत ऄजधसूचना सं.  .का.जन 340(ऄ), तारीख 18 माचा, 2016 द्वारा 

प्रकाजित प्लाजस्ट्टक ऄपजिष्ट प्रबंध जनयम, 2016 के ईपबंधों के ऄनुसार दकया जाएगा। 

(12) जनमााण और जवध्वसं ऄपजिष्ट प्रबंधन.- पाररजस्ट्थजतकी संवेदी जोन में संजनमााण और जवध्वंस ऄपजिष्ट प्रबंध  का जनपटान भारत 

सरकार के पयाावरण, वन और जलवायु पररवतान मंत्रालय की समय-समय पर यथासंिोजधत ऄजधसूचना सं.   .का.जन 317(ऄ), तारीख 

29 माचा, 2016 द्वारा प्रकाजित संजनमााण और जवध्वंस प्रबंध जनयम, 2016 के ईपबंधों के ऄनुसार दकया जाएगा । 

(13) इ–ऄपजिष्ट.- पाररजस्ट्थजतकी संवेदी जोन में इ–ऄपजिष्ट प्रबंध  का जनपटान भारत सरकार के पयाावरण, वन और जलवायु 

पररवतान मंत्रालय की समय-समय पर यथासंिोजधत द्वारा प्रकाजित इ–ऄपजिष्ट प्रबंध जनयम, 2016 के ईपबंधों के ऄनुसार दकया 

जाएगा। 

(14) यानीय        .-         की यानीय गजतजवजधया ं अवास के ऄनुकूल जवजनयजमत होंगी और आस संबंध में अंचजलक 

महायोजना में जविेि ईपबंध         दकए जाएंग ेऔर अंचजलक महायोजना के तैयार होने और राज्य सरकार के सक्षम प्राजधकारी 

द्वारा ऄनुमोददत होने तक,         सजमजत        अ        औ       अ            जनयमों और जवजनयमों के ऄनुसार यानीय 

          के ऄनुपालन को         करेगी। 

(15) यानीय प्रदिूण.- लाग ूजवजधयों के अ          यानीय प्रदिूण           और जनयंत्रण दकया जाएगा। स्ट्वच्छक ईंधन के ईपयोग 

के जलए प्रयास दकए जाएंगे। 

(16) औद्योजगक इकाआया.ं- (i)             अ                                 पाररजस्ट्थजतकी सवंदेी जोन के भीतर कोइ नए 

प्रदजूित ईद्योगों की स्ट्थापना की ऄनु   नहीं दी जाएगी।  

(ii)                                    , 2016                                                अ     ,       

   अ                               ;                                        -                    अ      

           औ       अ     ,                                           

(17) पहाड़ी ढलानों को संरक्षण.- पहाड़ी ढलानों का संरक्षण जनम्नानुसार होगा:- 

(क) अंचजलक महायोजना पहाड़ी ढलानों पर क्षेत्रों का संकेत होगा जहां दकसी भी  संजनमााण की ऄन ु  नहीं दी जाएगी; 

(ख) कटाव के एक ईच्च जडग्री के साथ जवद्यमान खड़ी पहाड़ी ढलानों या ढलानों पर दकसी भी संजनमााण की ऄन ु  नहीं दी जाएगी । 

4. पाररजस्ट्थजतकी सवंेदी जोन में प्रजतजिद्ध और जवजनयजमत दकए जान ेवाल ेदियाकलापों की सचूी.- पाररजस्ट्थजतकी संवेदी जोन में सभी 

दियाकलाप पयाावरण ऄजधजनयम के ईपबंधों और      अ                        अ      तटीय जवजनयमन जोन, 2011 और 

पयाावरणीय प्रभाव अकलन ऄजधसूचना, 2006 और ऄन्य लागू जवजधयां    जजसमें वन (संरक्षण) ऄजधजनयम, 1980 (1980    69), 

भारतीय वन ऄजधजनयम, 1927 (1927    16), वन्यजीव (संरक्षण) ऄजधजनयम, 1972 (1972    53) सजम्मजलत हैं और दकये गये 

संिोधनों द्वारा िाजसत होंग ेऔर नीचे दी गइ       में जवजनर्ददष्ट रीजत में जवजनयजमत होंगे, ऄथाात् :-  

सारणी 

िम स.ं 

(1) 

दियाकलाप 

(2) 

     

(3) 

 . प्रजतजिद्ध दियाकलाप  

1.  वाजणजज्यक खनन, पत्यथर  ईत्यखनन और 

ऄपघिाण आकाआयां ।  

( ) पाररजस्ट्थजतकी संवेदी जोन के ऄंतगात वास्ट्तजवक स्ट्थानीय जनवाजसयों 

की घरेलू अवश्यकताओं जजसमें मकानों के संजनमााण या मरम्मत के जलए 

धरती को खोदना सजम्मजलत है, के जसवाय सभी प्रकार के नए और 

जवद्यमान खनन (लघु और वृहत खजनज), पत्यथर ईत्यखनन और ऄपघिाण 
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आकाआयां तत्यकाल प्रभाव से प्रजतजिद्ध होंगी;  

(ख) खनन प्रचालन, 1995    ररट याजचका (जसजवल) सं. 202    टी.एन. 

गौडाबमान जथरुमूलपाद बनाम भारत संघ के मामले में माननीय ईच्चतम 

न्यायालय         4 ऄगस्ट्त, 2006 और 2012    ररट याजचका 

(जसजवल)   . 435    गोवा फाईंडेिन बनाम भारत संघ के मामले में 

तारीख 21 ऄप्रैल, 2014 के अदिे के ऄनुसरण में होगा । 

2.  प्रदिूण (जल, वायु, मृदा, ध्वजन, अदद) 

ईत्यपन करने वाले ईद्योगों की स्ट्थापना । 

पाररजस्ट्थजतकी संवेदी जोन में कोइ नया ईद्योग लगाने और वतामान 

प्रदिूणकारी ईद्योगों का जवस्ट्तार करने की ऄनुज्ञा नहीं होगी: 

                                                      , 2016    

                                             अ               

अ                           ,                                

   -                   अ                 औ       अ      

   -                                           

3.       बृहत जल जवद्युत पररयोजना की स्ट्थापना । प्रजतजिद्ध।  

4.  दकसी पररसंकटमय पदा   का ईपयोग या 

ईत्यपादन या प्रसंस्ट्करण। 

प्रजतजिद्ध।  

5.  प्राकृजतक जल जनकायों या क्षेत्र भूजम में 

ऄनुपचाररत बजहस्रााव का जनस्ट्सारण । 

प्रजतजिद्ध।  

6.  नइ अरा जमलों की स्ट्थापना। पाररजस्ट्थजतकी संवेदी जोन के भीतर नइ और जवद्यमान अरा जमलों का 

जवस्ट् तार ऄनुज्ञात नहीं होगा ।  

7.  ईंट भट्टों की स्ट्थापना करना। प्रजतजिद्ध।  

8.  जलावन लकड़ी का वाजणजज्यक ईपयोग । प्रजतजिद्ध।  

9.  नए काष् ठ अधाररत ईद्योग। प्रजतजिद्ध।  

10.  मछली पकड़ना। प्रजतजिद्ध।  

11.  ईच्च      और    -        ईपयोग। प्रजतजिद्ध।  

 . जवजनयजमत दियाकलाप 

12.  वाजणजज्यक होटलों और ररसोटों की 

स्ट्थापना । 

पाररजस्ट्थजतकी पयाटन दियाकलापों लघु ऄस्ट्थायी संरचनाओं के जसवाय 

संरजक्षत क्षेत्र की सीमा से एक दकलोमीटर के भीतर या पाररजस्ट्थजतकी 

संवेदी जोन के जवस्ट्तार तक, आनमें जो भी जनकट ह,ै नए वाजणजज्यक होटल 

और        को ऄनुज्ञात नहीं दकया जाएगा: 

                                                           

                                           ,               सभी 

नए पयाटन दियाकलाप या जवद्यमान दियाकलाप का जवस्ट्तार पयाटन 

महायोजना और यथा लागू मागादिी जसद्धांतों के ऄनुरुप होगा। 

13.   संजनमााण दियाकलाप । (क) संरजक्षत क्षेत्र की सीमा से एक दकलोमीटर के भीतर या पाररजस्ट्थजतकी 

संवेदी जोन           तक, आनमें जो भी जनकट हो, दकसी भी प्रकार के 

नये वाजणजज्यक संजनमााण की ऄनुज्ञा नहीं होगी: 

      परंतु        स्ट्थानीय लोगों को ऄपनी अवास सम्बन्धी जनम्नजलजखत 

अवश्यकताओं को पूरा करने के जलए, पैरा 3 के ईप पैरा (1) में सूचीबद्ध 

दियाकलापों सजहत ऄपने   योग के जलए, ऄपनी भूजम में भवन  

ईप-जवजधयों के ऄनुसार, संजनमााण करने की ऄनुज्ञा होगी: 

                 गैर–प्रदिूणकारी लघु ईद्योगों से संबंजधत संजनमााण 

दियाकलाप लागू जनयमों और जवजनयमों, यदद कोइ हों,  के ऄनुसार सक्षम 

प्राजधकारी की पूवा ऄनुमजत से जवजनयजमत दकए जाएंगे और वे न्यूनतम  

होंग े।  
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(ख) एक दकलोमीटर क्षेत्र से     यह अंचजलक महायोजना के ऄनुसार 

जवजनयजमत होंगे । 

14.  प्रदिूण ईत्यपन्न न करने वाले लघु ईद्योग । फरवरी, 2016 में केन्रीय प्रदिूण जनयंत्रण बोडा द्वारा जारी ईद्योगों में 

वगीकरण के ऄनुसार गैर-प्रदिूणकारी ईद्योग और ऄपररसंकट   में, लघु 

और सेवा ईद्योग, कृजि, पुष्प कृजि, ईद्यान कृजि या पाररजस्ट्थजतकी संवेदी 

जोन से दिेी सामग्री से ईत्यपादों को ईत्यपन्न करने वाले कृजि अधाररत 

ईद्योग सक्षम प्राजधकारी द्वारा ऄनुज्ञात होंगे। 

15.  वृक्षों की कटाइ । (क) राज्य सरकार में सक्षम प्राजधकारी की पूवा ऄन ु  के जबना वन    

सरकारी या राजस्ट्व या जनजी भूजम में वृक्षों की कटाइ नहीं होगी । 

(ख) वृक्षों की कटाइ संबंजधत कें रीय या राज्य ऄजधजनयम या ईसके ऄधीन 

बनाए गए जनयमों के ईपबंध के ऄनुसार जवजनयजमत होगे । 

16.  वन ईत्यपादों    गैर काष् ठ वन ईत्यपादों का 

संग्रहण । 

लागू जवजधयों के ऄनुसार जवजनयजमत होंगे । 

17.  जवद्युत और संचार टावरों का पररजनमााण 

और केबलों के जबछाए जाने और ऄन्य 

बुजनयादी ढांचे । 

लागू जवजधयों के ऄधीन जवजनयजमत होंगे (भूजमगत केबल के जबछाए जाने 

को बढ़ावा ददया         )। 

18.  नागररक सुख सुजवधाओं सजहत 

अ          । 

न्यूनीकरण ईपायों को लागू जवजधयों, जनयमों और जवजनयमनों और 

ईपलब्ध मागादिाक जसद्धांतों के ऄनुसार दकया जाएगा। 

19.  जवद्यमान सड़कों को चौड़ा करना और ईन्हें 

सुद ृ  करना तथा नवीन सड़कों का 

संजनमााण । 

न्यूनीकरण ईपायों                , जनय   और जवजनयम       

ईपलब्ध                     अ                 । 

20.  पयाटन से संबंजधत ऄन्य दियाकलाप जैसे 

दक पाररजस्ट्थजतकी संवेदी जोन क्षेत्र के उपर 

से गमा वायु के गुब्बारे, हेलीकाप्टर, ड्रोन,  

माआिोलाआट्स ईड़ाना अदद। 

लागू जवजधयों के ऄधीन जवजनयजमत होगा । 

21.  पहाड़ी ढालों और नदी तटों का संरक्षण । लागू जवजधयों के ऄनुसार जवजनयजमत होंगे । 

22.  राजत्र में याजनक यातायात का संचलन । लागू जवजधयों के ऄधीन वाजणजज्यक प्रयोजन के जलए जवजनयजमत होंगे । 

23.  स्ट्थानीय समुदायों द्वारा चल रही कृजि और 

बागवानी प्रथाओं के साथ     िाला, दगु्घ 

ईद्योग, कृजि और मछली पालन । 

स्ट्थानीय लोगों के ईपयोग के जलए लागू जवजधयों के ऄधीन ऄनुज्ञात होंगे । 

24.  प्राकृजतक जल जनकायों या सतही क्षेत्र में 

ईपचाररत बजहस्रााव का      रण । 

                      अ           बजहस्रााव                

बचा  जाएगा और ईपचाररत ऄपजिष्ट जल के पुन:चिण और पुन:ईपयोग 

के जलए प्रयास दकए जाएंगे  ऄन्यथा लागू जवजधयों के ऄनुसार ईपचाररत 

बजहस्रााव के पुनचािण    प्रवाह के जनवाहन को जवजनयजमत दकया जाएगा। 

25.  सतही और भूजल का वाजणजज्यक  

जनष्किाण । 

लागू जवजधयों के ऄनुसार जवजनयजमत होंगे । 

26.  जवदिेी प्रजाजतयों को लाना । लागू जवजधयों के ऄनुसार जवजनयजमत होंगे । 

27.  पोजलथीन बैगों का प्रयोग । लागू जवजधयों के ऄनुसार जवजनयजमत होंगे । 

28.  वाजणजज् यक         और होर्डडग। लागू जवजधयों के ऄनुसार जवजनयजमत होंगे । 

29.  फ  , कंपजनयों द्वारा बडे़ पैमाने पर 

वाजणजज्यक पिुओं और कुक्कुट फामों की 

स्ट्थापना । 

स्ट्थानीय अवश्यकताओं को पूरा करने के जलए लागू जवजधयों के ऄधीन 

जवजनयजमत (ऄन्यथा                 ) होंग े  

30.  ठोस ऄपजिष्ट का प्रबन्धन  लागू जवजधयों के ऄनुसार जवजनयजमत होंगे । 

31.  पाररजस्ट्थजतकी पयाटन। लागू जवजधयों के ऄनुसार जवजनयजमत होंगे । 
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32.  होटलों और लॉज के जवद्यमान पररसरों में 

बाड लगाना। 

लागू जवजधयों के ऄधीन जवजनयजमत होगा।                औ         

   अ                     

33.  पेरोल पंप। जनगरानी सजमजत द्वारा लाग ू       के अ    ऄनुमजत            

ग. सवंर्वधत दियाकलाप  

34.  विाा जल संचयन । सदि य रूप से बढ़ावा ददया जाएगा। 

35.  जैजवक खेती। सदि य रूप से बढ़ावा ददया जाएगा। 

36.  सभी गजतजवजधयों के जलए हररत प्रौद्योजगकी 

को अ       करना । 

सदि य रूप से बढ़ावा ददया जाएगा। 

37.  कुटीर ईद्योगों जजसके ऄंतगात ग्रामीण कारीगर 

भी हैं। 

सदि य रूप से बढ़ावा ददया जाएगा। 

38.  नवीकरणीय उजाा और ईंधन का ईपयोग । बायोगैस, सौर प्रकाि, आत्य यादद को बढ़ावा ददया      ।  

39.  कृजि वाजनकी । सदि य रूप से बढ़ावा ददया जाएगा। 

40.  बागान लगाना और जड़ी बूरटयों का रोपण । सदि य रूप से बढ़ावा ददया जाएगा। 

41.  पाररजस्ट्थजतकी ऄनुकूल पररवहन का ईपयोग । सदि य रूप से बढ़ावा ददया जाएगा। 

42.  कौिल जवकास । सदि य रूप से बढ़ावा ददया जाएगा। 

43.  अ      भूजम वन       सों की बहाली । सदि य रूप से बढ़ावा ददया जाएगा। 

44.  पयाावरण        जागरुकता। सदि य रूप से बढ़ावा ददया जाएगा। 

 

5.                                                  सजमजत- कें रीय सरकार, पयाावरण (संरक्षण) ऄजधजनयम, 1986 की धारा 

3 की ईपधारा (3)    अ       अ                           जनगरानी        जनगरानी सजमजत        करती ह,ै जो 

जनम्नजलजखत से जमलकर बनेगी, अ     :- 

ि.स.         सजमजत का गठन    जभ    

(i)  जजला कलेक्टर अ   ,     ; 

(ii)  ईप        ऄजधकारी (एसडीओ), माईंट अब ू सदस्ट्य; 

(iii)            अ       (एसडीओ), जसरोही सदस्ट्य; 

(iv)  ईप प्रभागीय ऄजधकारी (एसडीओ), रेवदर सदस्ट्य; 

(v)  माननीय वन्यजीव वाडान, माईंट अब,ू जसरोही सदस्ट्य; 

(vi)  राज्य सरकार द्वारा नाजमत दकए जाने वाले वन्यजीव संरक्षण के क्षेत्र में काम करने वाले 

गैर-सरकारी संगठन का प्रजतजनजध 

सदस्ट्य; 

(vii)  राज्य सरकार द्वारा नामजनर्ददष्ट जैव जवजवधता में एक जविेिज्ञ सदस्ट्य; 

(viii)  राज्य के प्रजतजित संस्ट्थान या जवश्वजवद्यालय से पाररजस्ट्थजतकी में एक जविेिज्ञ सदस्ट्य; 

(ix)  ऄध्यक्ष नगरपाजलका, अबू रोड सदस्ट्य; 

(x)  प्रधान, पीएस, माईंट अबू सदस्ट्य; 

(xi)  प्रधान, पीएस, रेवदर सदस्ट्य; 

(xii)  प्रधान, पीएस, बपडवाड़ा सदस्ट्य; 

(xiii)  ईप-वन संरक्षक, माईंट अबू सदस्ट्य-    । 
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6. जनदिे–जनबंधन.- (1) जनगरानी सजमजत आस ऄजधसूचना के ईपबंधों के ऄनुपालन को         करेगी।  

(2) जनगरानी सजमजत का कायाकाल अ                           ,                         -                   -    

                                        

(3)                ,                                  औ               अ                  . . 1533 (अ), 

      14       , 2006    अ                    , औ                        s             ,                    4    

अ                            जि              , जनगरानी                                                  

  वी            औ     अ                     अ                 अ                                   ,    औ  

                                           

(4)                भारत सरकार के तत्य कालीन पयाावरण और वन मंत्रालय की ऄजधसूचना संख्यांक का.अ. 1533(ऄ), तारीख 14 

जसतंबर, 2006 की ऄनुसूची सजम्मजलत है औ  पाररजस्ट्थजतकी संवेदी जोन में अते हैं,      4    अ                                

दियाकलापों          ऐसे दियाकलापों की वास्ट्तजवक जवजनर्ददष्ट स्ट्थलीय दिाओं पर अधाररत जनगरानी सजमजत द्वारा संवीक्षा की जाएगी 

और ईसे संबद्ध जवजनयामक प्राजधकरणों को जनर्ददष्ट दकया जाएगा ।  

(5) जनगरानी सजमजत का सदस्ट्य-सजचव या संबद्ध        ऐसे व्यजि के जवरूद्ध, जो आस ऄजधसूचना के दकसी ईपबंध का ईल्लंघन 

करता ह,ै पयाावरण (       ) ऄजधजनयम, 1986 की धारा 19 के ऄधीन पररवाद फाआल करने के जलए सक्षम होगा। 

(6) जनगरानी सजमजत मुद्दा दर मुद्दा के अधार पर ऄपेक्षाओं पर जनभार रहते हुए संबद्ध जवभागों के प्रजतजनजधयों या जविेिज्ञों, औद्योजगक 

संगमों या संबद्ध पणधाररयों के प्रजतजनजधयों को ऄपने जवचार-जवमिा में सहायता के जलए अमंजत्रत कर सकेगी । 

(7) जनगरानी सजमजत प्रत्ययेक विा की 31 माचा तक    ऄपने दियाकलापों की वार्विक कारावाइ ररपोटा राज् य के मुख् य वन् यजीव वाडान को 

ईपाबंध V में संलग्न प्रोफामाा में ईक् त विा के 30 जून तक प्रस्ट्तुत करेगी । 

(8) केन्रीय सरकार का पयाावरण, वन और जलवायु पररवतान मंत्रालय जनगरानी सजमजत को ऄपने कृत्ययों के प्रभावी जनवाहन के जलए 

समय-समय पर ऐसे जनदिे द ेसकेगा, जो वह ठीक समझे । 

7. आस ऄजधसूचना के ईपबंधों को प्रभावी बनाने के जलए कें रीय सरकार और राज् य सरकार, ऄजतररक् त ईपाय, यदद कोइ हों, जवजनर्ददष् ट 

कर सकें गी।  

8. आस ऄजधसूचना के ईपबंध भारत के माननीय ईच्चतम न्यायालय या ईच्च न्यायालय या राष् रीय हररत ऄजधकरण द्वारा पाररत दकए 

गए या पाररत दकए जाने वाले अदिे, यदद कोइ हो, के ऄध्यधीन होंग े। 

  [फा. सं. 25/55/2015-इएसजेड-अरइ] 

डॉ. सतीि चन्र गढ़कोटी, वैज्ञाजनक ‘जी’   

      - I 

                 अ                                                  

          /                         ,                                1              

   -                       ,                /            ,                                1              

                        ,                                1              

    -                                  अ                                               100          

          ,       , अ       ,         औ           ,                                1             1.1 

             

    -                          ,                                1             औ         ,      ,           

                                     6.08            ,             ,          ,                  

                                          

               अ            ,      ,                                1              

   -                              ,         औ         ,                                1              
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      - II  

 

                                           अ          अ             

 

 

 

 

 

Page 23 of {99}

62



[भाग II—खण् ड 3(ii)] भारत का राजपत्र : ऄसाधारण  13 

 

ईपाबंध-II  

 

 मखु्य ऄवस्ट्थानों के साथ       अ   वन्यजीव ऄभयारण्य के पाररजस्ट्थजतकी सवंेदी जोन का गगूल मानजचत्र 
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ईपाबंध-IIग 

 

भारतीय सवके्षण (एस ओ अइ) टोपोिीट पर मुख्य ऄवस्ट्थानों के ऄक्षािं और दिेातंर के साथ       अ   वन्यजीव ऄभयारण्य के 

पाररजस्ट्थजतकी सवंेदी जोन का मानजचत्र 
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ईपाबंध- IIघ 

राजस्ट्थान राज्य                     अ          पाररजस्ट्थजतकी सवंेदी जोन    भजूम ईपयोग पटैना                मानजचत्र   
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ईपाबंध-III 

सारणी क:                  अ               अ            -         

ि.स ं बबद ुकोड ऄक्षािं दिेातंर ि.स ं बबद ुकोड ऄक्षािं दिेातंर 

1 ए ई24° 36' 54.8" पू72° 40' 48.7" 26     ई24° 31' 44.2" पू72° 46' 25.6" 

2 बी ई24° 36' 59.7" पू72° 40' 35.9" 27 ए1 ई24° 31' 03.0" पू72° 46' 45.3" 

3 सी ई24° 36' 25.1" पू72° 40' 30.1" 28 ए2 ई24° 32' 26.1" पू72° 47' 36.4" 

4 डी ई24° 35' 44.0" पू72° 39' 45.2" 29 ए3 ई24° 33' 30.6" पू72° 48' 23.0" 

5 आ ई24° 34' 25.1" पू72° 38' 30.8" 30 ए4 ई24° 34' 08.6" पू72° 48' 30.1" 

6 एफ ई24° 34' 01.5" पू72° 37' 44.0" 31 ए5 ई24° 34' 42.2" पू72° 48' 58.7" 

7 जी ई24° 33' 51.6" पू72° 37' 57.2" 32 ए6 ई24° 35' 22.3" पू72° 49' 33.5" 

8 एच ई24° 32' 33.3" पू72° 37' 10.8" 33 ए7 ई24° 38' 29.9" पू72° 51' 16.4" 

9 अइ ई24° 32' 15.6" पू72° 36' 54.1" 34 ए8 ई24° 38' 50.5" पू72° 51' 38.4" 

10 जे ई24° 31' 48.4" पू72° 36' 36.6" 35 ए9 ई24° 41' 30.8" पू72° 52' 34.1" 

11 के ई24° 31' 23.4" पू72° 36' 39.6" 36 ए10 ई24° 42' 54.5" पू72° 52' 07.7" 

12 एल ई24° 31' 33.5" पू72° 37' 21.4" 37 ए11 ई24° 43' 34.3" पू72° 51' 20.4" 

13 एम ई24° 33' 31.6" पू72° 39' 53.8" 38 ए12 ई24° 43' 27.2" पू72° 50' 07.3" 

14 एन ई24° 33' 29.2" पू72° 40' 00.9" 39 ए13 ई24° 42' 54.2" पू72° 48' 14.6" 

15 ओ ई24° 31' 52.2" पू72° 38' 49.0" 40 ए14 ई24° 43' 25.9" पू72° 46' 37.2" 

16 पी ई24° 31' 06.2" पू72° 39' 08.0" 41 ए15 ई24° 43' 05.6" पू72° 45' 34.2" 

17 क्यू ई24° 31' 42.7" पू72° 39' 45.7" 42 ए16 ई24° 42' 32.5" पू72° 44' 50.9" 

18 अर ई24° 32' 29.5" पू72° 40' 35.0" 43 ए17 ई24° 42' 13.3" पू72° 44' 42.8" 

19 एस ई24° 31' 58.0" पू72° 41' 06.7" 44 ए18 ई24° 41' 37.1" पू72° 45' 08.8" 

20 टी ई24° 31' 40.2" पू72° 41' 24.7" 45 ए19 ई24° 40' 59.5" पू72° 44' 53.5" 
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21 यू ई24° 31' 07.4" पू72° 41' 42.5" 46 ए20 ई24° 40' 44.0" पू72° 43' 59.9" 

22 वी ई24° 31' 13.3" पू72° 43' 47.7" 47 ए21 ई24° 39' 08.0" पू72° 43' 39.8" 

23 डब्ल्यू ई24° 31' 16.0" पू72° 44' 43.6" 48 ए22 ई24° 38' 41.0" पू72° 43' 16.7" 

24 एक्स ई24° 30' 34.0" पू72° 44' 53.9" 49 ए23 ई24° 37' 46.6" पू72° 41' 17.0" 

25 वाइ ई24° 30' 58.6" पू72° 46' 04.7" 50 ए24 ई24° 37' 16.8" पू72° 41' 07.9" 

 

सारणी ख:                   अ                                                 अ            -         

ि.स ं ऄक्षािं दिेातंर ि.स ं ऄक्षािं दिेातंर 

1 ई24° 35' 23.9" पू72° 50' 17.2" 44 ई24° 31' 40.2" पू72° 36' 02.3" 

2 ई24° 35' 47.0" पू72° 50' 21.8" 45 ई24° 31' 07.8" पू72° 36' 08.1" 

3 ई24° 36' 11.3" पू72° 50' 39.1" 46 ई24° 30' 54.9" पू72° 36' 21.2" 

4 ई24° 36' 42.1" पू72° 50' 54.8" 47 ई24° 30' 43.6" पू72° 35' 53.2" 

5 ई24° 37' 02.8" पू72° 51' 02.8" 48 ई24° 30' 20.1" पू72° 35' 15.7" 

6 ई24° 37' 29.1" पू72° 51' 16.0" 49 ई24° 29' 11.8" पू72° 34' 10.0" 

7 ई24° 37' 43.7" पू72° 51' 39.1" 50 ई24° 28' 43.2" पू72° 34' 35.9" 

8 ई24° 38' 14.2" पू72° 52' 34.3" 51 ई24° 28' 17.1" पू72° 36' 54.9" 

9 ई24° 38' 49.0" पू72° 52' 33.8" 52 ई24° 29' 06.7" पू72° 37' 26.5" 

10 ई24° 39' 02.9" पू72° 52' 24.5" 53 ई24° 29' 48.6" पू72° 37' 32.4" 

11 ई24° 40' 23.2" पू72° 52' 55.7" 54 ई24° 30' 26.3" पू72° 37' 44.6" 

12 ई24° 41' 37.8" पू72° 53' 08.9" 55 ई24° 30' 45.6" पू72° 38' 05.7" 

13 ई24° 41' 58.0" पू72° 53' 10.4" 56 ई24° 30' 29.3" पू72° 38' 51.8" 

14 ई24° 42' 23.9" पू72° 53' 17.4" 57 ई24° 30' 33.0" पू72° 39' 09.6" 

15 ई24° 42' 51.8" पू72° 53' 08.6" 58 ई24° 30' 52.9" पू72° 39' 57.5" 
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16 ई24° 43' 21.2" पू72° 52' 30.2" 59 ई24° 30' 47.2" पू72° 40' 37.8" 

17 ई24° 43' 47.5" पू72° 51' 55.4" 60 ई24° 30' 41.6" पू72° 41' 07.1" 

18 ई24° 44' 06.6" पू72° 51' 24.8" 61 ई24° 30' 08.4" पू72° 41' 22.3" 

19 ई24° 43' 59.8" पू72° 50' 19.5" 62 ई24° 30' 02.1" पू72° 42' 15.7" 

20 ई24° 43' 44.8" पू72° 49' 17.6" 63 ई24° 30' 08.8" पू72° 42' 31.3" 

21 ई24° 43' 32.1" पू72° 48' 58.0" 64 ई24° 30' 39.8" पू72° 43' 50.7" 

22 ई24° 43' 30.2" पू72° 48' 22.0" 65 ई24° 30' 21.1" पू72° 44' 07.7" 

23 ई24° 43' 32.6" पू72° 47' 13.3" 66 ई24° 30' 05.8" पू72° 44' 27.4" 

24 ई24° 44' 16.1" पू72° 46' 31.0" 67 ई24° 30' 04.3" पू72° 45' 09.0" 

25 ई24° 43' 14.6" पू72° 44' 48.9" 68 ई24° 30' 14.2" पू72° 45' 37.8" 

26 ई24° 42' 46.6" पू72° 44' 14.5" 69 ई24° 30' 19.2" पू72° 46' 17.9" 

27 ई24° 41' 08.9" पू72° 42' 43.6" 70 ई24° 30' 30.6" पू72° 46' 48.1" 

28 ई24° 40' 45.4" पू72° 42' 00.5" 71 ई24° 30' 34.0" पू72° 47' 05.7" 

29 ई24° 40' 19.7" पू72° 41' 48.6" 72 ई24° 30' 47.0" पू72° 47' 24.0" 

30 ई24° 38' 50.6" पू72° 42' 04.8" 73 ई24° 31' 04.9" पू72° 47' 25.6" 

31 ई24° 38' 27.1" पू72° 41' 30.1" 74 ई24° 31' 15.8" पू72° 47' 08.2" 

32 ई24° 36' 44.0" पू72° 39' 47.5" 75 ई24° 31' 55.6" पू72° 47' 32.4" 

33 ई24° 35' 49.7" पू72° 39' 03.2" 76 ई24° 32' 22.2" पू72° 47' 36.8" 

34 ई24° 35' 03.5" पू72° 38' 13.6" 77 ई24° 32' 32.7" पू72° 47' 47.7" 

35 ई24° 34' 58.5" पू72° 38' 02.4" 78 ई24° 32' 27.8" पू72° 47' 55.8" 

36 ई24° 34' 43.9" पू72° 37' 42.0" 79 ई24° 32' 21.1" पू72° 48' 16.8" 

37 ई24° 34' 35.8" पू72° 37' 33.1" 80 ई24° 32' 52.3" पू72° 48' 43.2" 
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38 ई24° 34' 03.2" पू72° 37' 07.6" 81 ई24° 33' 07.6" पू72° 48' 50.7" 

39 ई24° 33' 17.7" पू72° 37' 01.2" 82 ई24° 33' 36.6" पू72° 49' 02.0" 

40 ई24° 32' 53.7" पू72° 36' 42.9" 83 ई24° 33' 47.5" पू72° 49' 08.5" 

41 ई24° 32' 37.6" पू72° 36' 27.9" 84 ई24° 34' 15.9" पू72° 49' 30.1" 

42 ई24° 32' 21.7" पू72° 36' 19.2" 85 ई24° 34' 34.0" पू72° 49' 46.9" 

43 ई24° 31' 52.9" पू72° 36' 01.5"    

 

ईपाबंध-IV 

  -       कों          ईं             अ                                    अ                            

ि.स ं ग्राम का नाम ग्राम के प्रकार* तहसील/ तालुका जजला ऄक्षािं  (ई) 

(डीएमएस प्रारूप)  

दिेातंर (प)ू 

(डीएमएस प्रारूप) 

1 ननारवारा राजस्ट्व बप वारा जसरोही ई24°40’13.08”  पू72°53’49.35”  

2  जनटोडा राजस्ट्व बपडवारा जसरोही ई24°19’52.00”  पू72°53’37.46”  

3 ईबेरा राजस्ट्व बपडवारा जसरोही ई24°43’10.89”  पू72°49’35.57”  

4 नागपुर राजस्ट्व बपडवारा जसरोही ई24°35’02.33”  पू72°50’01.43”  

5 पंचदवेल राजस्ट्व बपडवारा जसरोही ई24°37’04.45”  पू72°05’16.18”  

6 मंडवारा राजस्ट्व बपडवारा जसरोही ई24°43’45.73”  पू72°53’33.46”  

7 खोखरी खेडा राजस्ट्व बपडवारा जसरोही ई24°43’23.67”  पू72°50’43.46”  

8 कचोलआ राजस्ट्व बपडवारा जसरोही ई24°38’26.46”  पू72°53’16.20”  

9 फुलाबाइ का खेडा राजस्ट्व बपडवारा जसरोही ई24°37’29.50”  पू72°51’59.68”  

10 ईदवारीया राजस्ट्व बपडवारा जसरोही ई24°36’49.62”  पू72°53’33.58”  

11 दनता राजस्ट्व बपडवारा जसरोही ई24°43’36.84”  पू72°51’19.86”  

12 जपपेला राजस्ट्व बपडवारा जसरोही ई24°38’22.32”  पू72°56’51.60”  

13 कोटरा राजस्ट्व बपडवारा जसरोही ई24°36’18.46”  पू72°50’33.27”  

14 माहीखेडा राजस्ट्व बपडवारा जसरोही ई24°30’31.44”  पू72°38’52.08”  

15 आसरा राजस्ट्व बपडवारा जसरोही ई24°43’48.63”  पू72°48’36.41”  

16 खडं सं.2 राजस्ट्व        बपडवारा जसरोही ई24°37’18.91”  पू72°48’56.32”  

17 तेलपीखेडा राजस्ट्व        जसरोही जसरोही ई24°43’32.66”  पू72°46’28.92”  

18 हदमजतया राजस्ट्व रेव   जसरोही ई24°38’34.58”  पू72°41’07.52”  
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19 ऄनादरा राजस्ट्व रेव   जसरोही ई24°38’19.23”  पू72°39’18.46”  

20 डाक राजस्ट्व रेव   जसरोही ई24°35’40.81”  पू72°37’57.97”  

21 धनेरा राजस्ट्व रेव   जसरोही ई24°34’34.64”  पू72°37’56.65”  

22 पलररखेडा राजस्ट्व एवं वन रेव   जसरोही ई24°31’41.40”  पू72°35’57.90”  

23 मुजलया खेडा राजस्ट्व एवं वन रेव   जसरोही ई24°29’48.96”  पू72°35’41.05”  

24 धावली राजस्ट्व रेव   जसरोही ई24°33’49.23”  पू72°35’41.93”  

25 बसगराली खेडा राजस्ट्व एवं वन रेव   जसरोही ई24°38’58.28”  पू72°41’06.48”  

26 बुरारीखेडा राजस्ट्व एवं वन रेव   जसरोही ई24°41’14.27”  पू72°44’28.35”  

27 बारी खेडा राजस्ट्व एवं वन रेव   जसरोही ई24°40’13.08”  पू72°53’49.35”  

28  पडरूखेडा राजस्ट्व एवं वन रेव   जसरोही ई24°42’32.83”  पू72°44’22.71”  

29 टोकरा राजस्ट्व एवं वन रेव   जसरोही ई24°40’11.30”  पू72°42’27.32”  

30 क्याररया राजस्ट्व रेव   जसरोही ई24°33’01.05”  पू72°36’14.85”  

31 सरजलया राजस्ट्व रेव   जसरोही ई24°40’13.08”  पू72°53’49.35”  

32 क्यारा राजस्ट्व     सड़क जसरोही ई24°34’14.31”  पू72°48’44.22”  

33 झामर राजस्ट्व     सड़क जसरोही ई24°30’22.56”  पू72°43’38.70”  

34 भाकयोरजी राजस्ट्व     सड़क जसरोही ई24°30’38.28”  पू72°42’43.26”  

35 बगेरी राजस्ट्व एवं वन     सड़क जसरोही ई24°30’23.94”  पू72°41’20.30”  

36 ऄमबाबेरी राजस्ट्व     सड़क जसरोही ई24°31’46.17”  पू72°41’20.03”  

37 चंदलेा राजस्ट्व एवं वन     सड़क जसरोही ई24°31’12.85”  पू72°39’33.48”  

38 फतेहपुरा राजस्ट्व एवं वन     सड़क जसरोही ई24°31’51.43”  पू72°39’12.11”  

39  सकोडा राजस्ट्व एवं वन     सड़क जसरोही ई24°32’31.99”  पू72°39’39.06”  

40 बहादरुपुरा राजस्ट्व     सड़क जसरोही ई24°31’29.50”  पू72°37’48.20”  

41 छोरटला राजस्ट्व     सड़क जसरोही ई24°28’48.27”  पू72°37’11.47”  

42 वन छोरटला राजस्ट्व एवं वन     सड़क जसरोही ई24°29’21.98”  पू72°36’27.13”  

43 मुजलयामहादवे राजस्ट्व एवं वन     सड़क जसरोही ई24°30’26.44”  पू72°36’48.91”  

44 जगरवार राजस्ट्व     सड़क जसरोही ई24°30’20.06”  पू72°39’23.60”  

45 मुंगथाला राजस्ट्व एवं वन     सड़क जसरोही ई24°29’11.80”  पू72°41’31.57”  

46 धामसरा राजस्ट्व     सड़क जसरोही ई24°40’13.08”  पू72°53’49.35”  

47 वजना राजस्ट्व     सड़क जसरोही ई24°31’17.64”  पू72°37’31.26”  

48 स्ट्मारवा का 

गोजलया 

राजस्ट्व     सड़क जसरोही ई24°33’32.00”  पू72°39’23.10”  

49 तलवारका नाका राजस्ट्व     सड़क जसरोही ई24°30’21.3”  पू72°44’10.0”  
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50 गंका राजस्ट्व     सड़क जसरोही ई24°30’08.0”  पू72°45’14.6”  

51 ईमरानी राजस्ट्व     सड़क जसरोही ई24°30’57.2”  पू72°46’17.5”  

52 दनेवावे राजस्ट्व     सड़क जसरोही ई24°31’35.3”  पू72°47’33.0”  

53 अमथाला राजस्ट्व     सड़क जसरोही ई24°33’24.43”  पू72°48’31.06”  

54 मुदराला राजस्ट्व     सड़क जसरोही ई24°33’58.0”  पू72°49’02.90”  

 

ईपाबंध-V 

की गइ कारावाइ सम्बन्धी ररपोटा का प्रपत्र:- 

1. बैठकों की संख् या और तारीख ।  

2. बैठकों का कायावृत : (कृपया मुख् य ईल् लेखनीय बबदओुं का वणान करें । बैठक के कायावृत को एक पृथक ईपाबंध में प्रस्ट्तुत 

करें) । 

3. पयाटन महायोजना सजहत अंचजलक महायोजना की तैयारी की जस्ट् थजत । 

4. भू-ऄजभलेखों की स्ट्पष्ट त्रुरटयों के सुधार के जलए जनबटाए गए मामलों का सार (पाररजस्ट्थजतकी संवेदी जोन वार)। 

जववरण ईपाबंध के रुप में संलग्न करें। 

5. पयाावरण समाघात जनधाारण ऄजधसूचना, 2006  के ऄधीन अने वाली दियाकलापों की संवीक्षा दकए गए मामलों का 

सार । (जववरण एक पृथक ईपाबंध के रूप में संलग्न करें) । 

6. पयाावरण समाघात जनधाारण ऄजधसूचना, 2006 के ऄधीन न अने वाली दियाकलापों की संवीक्षा दकए गए मामलों 

का सार । (जववरण एक पृथक ईपाबंध के रूप में संलग्न करें) । 

7. पयाावरण (संरक्षण) ऄजधजनयम, 1986 की धारा 19 के ऄधीन दजा की गइ जिकायतों का सार । 

8. कोइ ऄन् य महत्य वपूणा मामला । 

  

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE  

NOTIFICATION 

New Delhi, the 11th November, 2020 

S.O. 4047(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide 

notification of the Government of India in the Ministry of Environment, Forest and Climate Change number S.O. 

1917 (E), dated the 3
rd

June, 2019, inviting objections and suggestions from all persons likely to be affected thereby 

within the period of sixty days from the date on which copies of the Gazette containing the said notification were 

made available to the public; 

AND WHEREAS, copies of the Gazette containing the said draft notification were made available to the 

public on the 4
th

 June, 2019; 

AND WHEREAS, objections and suggestions were received from persons and stakeholders in response to 

the aforesaid draft notification were duly considered by the Central Government; 

AND WHEREAS, Mount Abu Wildlife Sanctuary is situated in Sirohi district of Rajasthan close to the 

borders of Gujarat, between 24º 33’ to 24º 43’ N and 72º 38’ to 72º53’ E in the Southern part of the Aravali Mountain 

Range. The sanctuary is spread over an area of 326.09 square kilometers and extent across Abu Road, Pindwara and 

Revder Tehsil of Sirohi district; 

AND WHEREAS, Mount Abu is a unique ecosystem due to its altitudinal variations ranges from 300 to 

1722 meters above sea level and harbor variety of rare, endangered and endemic flora and fauna. It was declared as 
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Wildlife Sanctuary in 1960 which was further modified and finally notified in year the 2008. Being the only hill 

station between the states of Rajasthan and Gujarat and its rich historical and cultural diversity, more than 15 lakhs 

tourists visit the place every year. The sanctuary comprises the oldest mountain ranges i.e. the Aravalli in Sirohi 

district of Rajasthan. The detached group of hills rises suddenly from the flat plain like a rocky island; 

AND WHEREAS, Mount Abu has a very rich floral biodiversity starting with xeromorphic subtropical thorn 

forest at the foot hills to subtropical evergreen forest along water courses and valleys at higher altitudes. These forests 

consist of 112 plant families with 449 genera and 820 species; 

AND WHEREAS, major flora recorded from Mount Abu Wildlife Sanctuary are Mangifera indica (mango), 

Morinda tinctoria (Indian mulberry), Buchanania lanzan (chironji), Cassia fistula (golden rain tree), Emblica 

officinalis (amla), Sapindus emarginatus (notched leaf soapnut), Acacia nilotica (babul), Ficus benghalensis (banyan), 

Terminalia bellerica, Aegle marmelos, Diospyros cordifolia, Ziziphus mauritiana, Syzygium cumini, Holoptelea 

integrifolia, Butea monosperma, Anogeissus latifolia, Anogeissus pendula, Ficus religiosa, Acacia leucophloea, 

Mallotus philippinensis, Terminalia tomentosa, Tectona grandis (teak), Terminalia arjuna (arjuna), Wrightia 

tomentosa, Albizia lebbeck, Albizia procera (tall albizia), Solanum virginianum (thorny nightshade), Carissa 

carandas, etc.; 

AND WHEREAS, the important fauna recorded from the Sanctuary includes Hanuman  langur 

(Semnopithecus entellus), leopard (Panthera pardus), jungle cat (Felis chaus), Grey Mongoose (Herpestes edwardsii), 

Jackal (Canis aureus), Indian Fox (Vulpes bengalensis), striped hyena (Hyaena hyaena), common palm civet 

(Paradoxurus hermaphroditus), honey badger(Mellivora capensis), Indian hedgehog (Hemiechinus micropus), blue 

bull (Boselaphus tragocamelus), sambar  deer (Cervus unicolor), Indian wild boar (Sus scrofa), five striped palm 

squirrel (Funambulus pennantii), house shrew (Suncus murinus), Indian porcupine (Hystrix indica), Indian hare 

(Lepus nigricollis), Indian wolf (Canis lupus), sloth bear (Melursus ursinus), green avadavat (Amandava formosa), 

Asian paradise flycatcher (Terpsiphone paradisi), Indian scimitar babbler (Pomatorhonus horsfieldii), red whiskered 

bulbul (Pycnonotus jacosus), Indian peafowl (Pavo cristatus), white breasted water hen (Amaurornis phoenicurus), 

Oriental honey buzzard (Pernis ptilorhynchus), etc. While, major reptiles found in the area are crocodiles (Crocodylus 

palustris), Indian mud turtle (Lissemys punctata), starred tortoise (Geochelone elegans), Brooks gecko (Hemidactylus 

brookii), rock gecko (Hemidactylus maculatus),  Forsten’s cat snake  (Boiga forsteni), checkered keelback 

(Xenochrophis piscator), common garden lizard (Calotes versicolor ), Indian chameleon  (Chameleon calcaratus), 

saw scaled viper  (Echis carinatus), common skink  (Eutropis carinata), monitor lizard  (Varanus bengalensis),Indian 

python  (Python molurus), common rat snake (Ptyas mucosus), green keelback (Macropisthodon plumbicolor), 

common Indian krait (Bungarus caeruleus), Indian cobra  (Naja naja), Russell’s viper  (Daboia russelli), etc. and 

birds such as green munia, jungle babbler, cattle egret, purple sunbird, Indian pond heron, ashy prinia, crested serpent-

eagle, Oriental honey buzzard, Indian blackbird, white-spotted fantail-flycatcher, rock pigeon, peregrine falcon, 

Oriental white-eye, crested bunting, Coppersmith barbet, Indian grey hornbill, rosy starling, black redstart, black 

drongo, etc. are found in the region; 

AND WHEREAS, endangered species recorded from the Sanctuary are Anogeissus sericea, Begonia 

trichocarpa (hairy-fruit begonia), Crotalaria filipes (creeping hemp), Indigofera constricta, Panthera pardus 

(leopard), Melursus ursinus (sloth bear), etc. While major endemic species recorded from the Sanctuary are sub-

species of Dicliptera abuensis, Strobilanthes callosus and Rosa involucrate, etc.; 

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of Mount Abu 

Wildlife Sanctuary which are specified in paragraph 1 as Eco-sensitive Zone from ecological, environmental and 

biodiversity point of view and to prohibit industries or class of industries and their operations and processes in the 

said Eco-sensitive Zone; 

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) and (xiv) of 

sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) (hereafter in 

this notification referred to as the Environment Act) read with sub-rule (3) of rule 5 of the Environment (Protection) 

Rules, 1986, the Central Government hereby notifies an area to an extent of 0.1 kilometres to 6.08 kilometres around 

the boundary of Mount Abu Wildlife Sanctuary, in the  Sirohi district in the State of Rajasthan as Mount Abu Wildlife 

Sanctuary Eco-sensitive Zone (here after in this notification referred to as the Eco-sensitive Zone) details of which are 

as under, namely: - 

1. Extent and boundaries of Eco-sensitive Zone. – (1)The Eco-sensitive Zone shall be to an extent of 0.1 

kilometres to 6.08 kilometres around the boundary of Mount Abu Wildlife Sanctuary. The minimum extent of 0.1 

kilometer is due to heavy human presence and development around the area. The maximum extent of 6.08 

kilometers includes the important corridor connectivity between Mount Abu Wildlife Sanctuary and Jessore Sloth 

Bear Sanctuary of Gujarat that will help to preserve and maintain long time healthy gene pool exchange for the 

animal like sloth bear, leopard, hyena, etc. The area of the Eco-sensitive Zone is 125.15 square kilometres. The 

extent of Eco-sensitive Zone in different directions are given below:- 

Page 33 of {99}

72



[भाग II—खण् ड 3(ii)] भारत का राजपत्र : ऄसाधारण  23 

Directions Extent (kilometers) 

North 1.0 

North- East 1.0 

East 1.0 

South-East 0.1 

South  1.1 

South-West 6.08 

West 1.0 

North-West 1.0 

(2) The boundary description of Mount Abu Wildlife Sanctuary and its Eco-sensitive Zone is appended in 

Annexure-I. 

(3) The maps of the Mount Abu Wildlife Sanctuary demarcating Eco-sensitive Zone along with boundary details 

and latitudes and longitudes are appended as Annexure-IIA, Annexure-IIB, Annexure-IIC and Annexure-

IID. 

(4) Lists of geo-coordinates of the boundary of Mount Abu Wildlife Sanctuary and Eco-sensitive Zone are given 

in Table A and Table B of Annexure III. 

(5) The list of villages falling in the proposed Eco-sensitive Zone along with their geo co-ordinates at prominent 

points is appended as Annexure-IV. 

2. Zonal Master Plan for Eco-sensitive Zone. -(1) The State Government shall, for the purposes of the Eco-

sensitive Zone prepare a Zonal Master Plan within a period of two years from the date of publication of this 

notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in this 

notification for approval of the Competent authority of State. 

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner 

as is specified in this notification and also in consonance with the relevant Central and State laws and the 

guidelines issued by the Central Government, if any. 

(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the State 

Government, for integrating the ecological and environmental considerations into the said plan:- 

(i) Environment; 

(ii) Forest and Wildlife; 

(iii) Urban Development; 

(iv) Tourism; 

(v) Municipal; 

(vi) Revenue; 

(vii) Agriculture; 

(viii) Rajasthan State Pollution Control Board; 

(ix) Irrigation and Flood Control;  

(x) Rural Development; 

(xi) Panchayati Raj; and 

(xii) Public Works Department. 
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(4)  The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and 

activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all 

infrastructure and activities to be more efficient and eco-friendly. 

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water bodies, 

management of catchment areas, watershed management, groundwater management, soil and moisture 

conservation, needs of local community and such other aspects of the ecology and environment that need 

attention. 

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements, 

types and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places, 

horticultural areas, orchards, lakes and other water bodies with supporting maps giving details of existing and 

proposed land use features. 

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited and 

regulated activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly development 

for security of local communities’ livelihood. 

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan. 

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for 

carrying out its functions of monitoring in accordance with the provisions of this notification. 

3. Measures to be taken by the State Government.-The State Government shall take the following measures for 

giving effect to the provisions of this notification, namely:- 

(1) Land use.– (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for 

recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or 

residential or industrial activities: 

Provided that the conversion of agricultural and other lands, for the purpose other than that specified at 

part (a) above, within the Eco-sensitive Zone may be permitted on the recommendation of the Monitoring 

Committee, and with the prior approval of the competent authority under Regional Town Planning Act and 

other rules and regulations of Central Government or State Government as applicable and vide provisions of 

this Notification, to meet the residential needs of the local residents and for activities such as:- 

(i)    widening and strengthening of existing roads and construction of new roads; 

(ii) construction and renovation of infrastructure and civic amenities; 

(iii) small scale industries not causing pollution; 

(iv) cottage industries including village industries; convenience stores and local amenities supporting 

eco-tourism including home stay;  

(v) rainwater harvesting; and 

(vi) promoted activities given under paragraph 4: 

Provided further that no use of tribal land shall be permitted for commercial and industrial 

development activities without the prior approval of the competent authority under Regional Town Planning 

Act and other rules and regulations of the State Government and without compliance of the provisions of 

article 244 of the Constitution or the law for the time being in force, including the Scheduled Tribes and 

Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):  

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be 

corrected by the State Government, after obtaining the views of Monitoring Committee, once in each case 

and the correction of said error shall be intimated to the Central Government in the Ministry of Environment, 

Forest and Climate Change: 

Provided also that the correction of error shall not include change of land use in any case except as 

provided under this sub-paragraph. 

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and habitat 

restoration activities. 

(2) Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for their 

conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be 

drawn up by the State Government in such a manner as to prohibit development activities at or near these 

areas which are detrimental to such areas. 
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(3) Tourism or Eco-tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities 

within the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone. 

(b) The Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in consultation with 

State Departments of Environment and Forests. 

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan. 

(d) The Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-sensitive 

Zone. 

(e) The activities of eco-tourism shall be regulated as under, namely:- 

(i) new construction of hotels and resorts shall not be allowed within one kilometre from the boundary 

of the protected area or upto the extent of the Eco-sensitive Zone whichever is nearer:  

        Provided that beyond the distance of one kilometre from the boundary of the protected area till 

the extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be allowed 

only in pre-defined and designated areas for eco-tourism facilities as per Tourism Master Plan; 

(ii) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone 

shall be in accordance with the guidelines issued by the Central Government in the Ministry of 

Environment, Forest and Climate Change and the eco-tourism guidelines issued by National Tiger 

Conservation Authority (as amended from time to time) with emphasis on eco-tourism, eco-

education and eco-development; 

(iii) until the Zonal Master Plan is approved, development for tourism and expansion of existing tourism 

activities shall be permitted by the concerned regulatory authorities based on the actual site specific 

scrutiny and recommendation of the Monitoring Committee and no new hotel, resort or commercial 

establishment construction shall be permitted within Eco-sensitive Zone area.  

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool 

reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall 

be identified and a heritage conservation plan shall be drawn up for their preservation and conservation as a 

part of the Zonal Master Plan. 

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural, 

aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and heritage conservation 

plan for their conservation shall be prepared as part of the Zonal Master Plan. 

(6) Noise pollution. -Prevention and control of noise pollution in the Eco-sensitive Zone shall be complied in 

accordance with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000 under the 

Environment Act. 

(7) Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be complied in 

accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and 

the rules made thereunder. 

(8) Discharge of effluents.-Discharge of treated effluent in the Eco-sensitive Zone shall be in accordance with 

the provisions of the General Standards for Discharge of Environmental Pollutants covered under the 

Environment Act and the rules made thereunder or standards stipulated by State Government whichever is 

more stringent. 

(9) Solid wastes.-Disposal and Management of solid wastes shall be as under:-  

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance 

with the Solid Waste Management Rules, 2016, published by the Government of India in the Ministry of 

Environment, Forest and Climate Change vide notification number S.O. 1357 (E), dated the 8
th

 April, 

2016; the inorganic material may be disposed in an environmental acceptable manner at site identified 

outside the Eco-sensitive Zone; 

(b) safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with the existing 

rules and regulations using identified technologies may be allowed within the Eco-sensitive Zone. 

(10)  Bio-Medical Waste.– Bio Medical Waste Management shall be as under:- 

(a) the Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried out in accordance with the 

Bio-Medical Waste Management, Rules, 2016 published by the Government of India in the Ministry of 

Environment, Forest and Climate Change vide notification number G.S.R. 343 (E), dated the 28
th

 March, 

2016. 
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(b) safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the existing 

rules and regulations using identified technologies may be allowed within the Eco-sensitive Zone. 

(11) Plastic waste management.- The plastic waste management in the Eco-sensitive Zone shall be carried out as 

per the provisions of the Plastic Waste Management Rules, 2016, published by the Government of India in 

the Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 340(E), dated the 

18
th

 March, 2016, as amended from time to time. 

(12) Construction and demolition waste management.- The construction and demolition waste management in 

the Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demolition Waste 

Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and 

Climate Change vide notification number G.S.R. 317(E), dated the 29
th

 March, 2016, as amended from time 

to time. 

(13) E-waste.-The e - waste management in the Eco-sensitive Zone shall be carried out as per the provisions of 

the E-Waste Management Rules, 2016, published by the Government of India in the Ministry of 

Environment, Forest and Climate Change, as amended from time to time. 

(14) Vehicular traffic.– The vehicular movement of traffic shall be regulated in a habitat friendly manner and 

specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the 

Zonal Master plan is prepared and approved by the Competent Authority in the State Government, the 

Monitoring Committee shall monitor compliance of vehicular movement under the relevant Acts and the 

rules and regulations made thereunder. 

(15) Vehicular pollution.-Prevention and control of vehicular pollution shall be incompliance with applicable 

laws and efforts shall be made for use of cleaner fuels. 

(16) Industrial units.– (i) On or after the publication of this notification in the Official Gazette, no new polluting 

industries shall be permitted to be set up within the Eco-sensitive Zone. 

(ii) Only non-polluting industries shall be allowed within the Eco-sensitive Zone as per the classification of 

Industries in the guidelines issued by the Central Pollution Control Board in February, 2016, unless so 

specified in this notification, and in addition, the non-polluting cottage industries shall be promoted. 

(17) Protection of hill slopes.- The protection of hill slopes shall be as under:- 

(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted; 

(b) construction shall not be permitted on existing steep hill slopes or slopes with a high degree of erosion. 

4. List of activities prohibited or to be regulated within Eco-sensitive Zone.-  All activities in the Eco-sensitive 

Zone shall be governed by the provisions of the Environment Act and the rules made thereunder including the 

Coastal Regulation Zone, 2011 and the Environmental Impact Assessment Notification, 2006 and other applicable 

laws including the Forest (Conservation) Act, 1980 (69 of 1980), the Indian Forest Act, 1927 (16 of 1927), the 

Wildlife (Protection) Act, 1972 (53 of 1972) and amendments made thereto and be regulated in the manner 

specified in the Table below, namely:- 

TABLE 

S. No. Activity Description 

(1) (2) (3) 

A. Prohibited Activities 

1.  Commercial mining, stone 

quarrying and crushing units. 

(a) All new and existing mining (minor and major minerals), stone 

quarrying and crushing units are prohibited with immediate 

effect except for meeting the domestic needs of bona fide local 

residents including digging of earth for construction or repair of 

houses within the Eco-Sensitive Zone; 

(b) The mining operations shall be carried out in accordance with 

the order of the Hon’ble Supreme Court dated the 4
th

 August, 

2006 in the matter of T.N. Godavarman Thirumulpad Vs. UOI 

in W.P.(C) No.202 of 1995 and dated the 21
st
 April, 2014 in the 

matter of Goa Foundation Vs. UOI in W.P.(C) No.435 of 2012. 
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2.  Setting of industries causing 

pollution (Water, Air, Soil, Noise, 

etc.). 

New industries and expansion of existing polluting industries in the 

Eco-sensitive Zone shall not be permitted: 

     Provided that non-polluting industries shall be allowed within the 

Eco-sensitive Zone as per classification of Industries in the 

guidelines issued by the Central Pollution Control Board in 

February, 2016, unless otherwise specified in this notification and in 

addition the non-polluting cottage industries shall be promoted.  

3.  Establishment of major hydro-

electric project. 

Prohibited.  

4.  Use or production or processing of 

any hazardous substances. 

Prohibited. 

5.  Discharge of untreated effluents in 

natural water bodies or land area. 

Prohibited. 

6.  Setting up of new saw mills. New or expansion of existing saw mills shall not be permitted within 

the Eco-sensitive Zone. 

7.  Setting up of brick kilns. Prohibited.  

8.  Commercial use of firewood. Prohibited.  

9.  New wood based industry. Prohibited.  

10.  Fishing. Prohibited.  

11.  Use of high Intensity and bright 

lights. 

Prohibited.  

B. Regulated Activities 

12.  Commercial establishment of 

hotels and resorts. 

No new commercial hotels and resorts shall be permitted within one 

kilometer of the boundary of the protected area or upto the extent of 

the Eco-sensitive Zone, whichever is nearer, except for small 

temporary structures for eco-tourism activities: 

Provided that, beyond one kilometer from the boundary of the 

protected area or upto the extent of the Eco-sensitive Zone 

whichever is nearer, all new tourist activities or expansion of 

existing activities shall be in conformity with the Tourism Master 

Plan and guidelines as applicable. 

13.  Construction activities. (a) New commercial construction of any kind shall not be permitted 

within one kilometer from the boundary of the protected area or 

upto extent of the Eco-sensitive Zone, whichever is nearer: 

Provided that, local people shall be permitted to undertake 

construction in their land for their use including the activities 

mentioned in sub-paragraph (1) of paragraph 3 as per building 

bye-laws to meet the residential needs of the local residents. 

Provided further that the construction activity related to small 

scale industries not causing pollution shall be regulated and kept 

at the minimum, with the prior permission from the competent 

authority as per applicable rules and regulations, if any. 

(b) Beyond one kilometre it shall be regulated as per the Zonal 

Master Plan.   

14.  Small scale non-polluting 

industries. 

Non-polluting industries as per classification of industries issued by 

the Central Pollution Control Board in February, 2016 and non-

hazardous, small-scale and service industry, agriculture, floriculture, 

horticulture or agro-based industry producing products from 
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indigenous materials from the Eco-sensitive Zone shall be permitted 

by the competent Authority. 

15.  Felling of trees. (a) There shall be no felling of trees in the forest or Government or 

revenue or private lands without prior permission of the 

Competent Authority in the State Government. 

(b) The felling of trees shall be regulated in accordance with the 

provisions of the concerned Central or State Act and the rules 

made thereunder. 

16.  Collection of Forest produce or 

Non-Timber Forest produce. 

Regulated as per the applicable laws. 

17.  Erection of electrical and 

communication towers and laying 

of cables and other infrastructures. 

Regulated under applicable laws (underground cabling may be 

promoted). 

 

18.  Infrastructure including civic 

amenities. 

Taking measures of mitigation as per the applicable laws, rules and 

regulations and available guidelines. 

19.  Widening and strengthening of 

existing roads and construction of 

new roads. 

Taking measures of mitigation as per the applicable laws, rules and 

regulation and available guidelines.  

20.  Undertaking other activities related 

to tourism like flying  over the Eco-

sensitive Zone  area by  hot air 

balloon, helicopter, drones, 

Microlites, etc. 

Regulated as per the applicable laws. 

21.  Protection of hill slopes and river 

banks. 

Regulated as per the applicable laws. 

22.  Movement of vehicular traffic at 

night. 

Regulated for commercial purpose under applicable laws.  

23.  Ongoing agriculture and 

horticulture practices by local 

communities along with dairies, 

dairy farming, aquaculture and 

fisheries. 

Permitted as per the applicable laws for use of locals. 

24.  Discharge of treated waste water or 

effluents in natural water bodies or 

land area. 

The discharge of treated waste water or effluents shall be avoided to 

enter into the water bodies and efforts shall be made for recycle and 

reuse of treated waste water. Otherwise the discharge of treated 

waste water or effluent shall be regulated as per the applicable laws.  

25.  Commercial extraction of surface 

and ground water. 

Regulated as per the applicable laws. 

 

26.  Introduction of exotic species. Regulated as per the applicable laws.  

27.  Use of polythene bags. Regulated as per the applicable laws. 

28.  Commercial sign boards and 

hoardings. 

Regulated as per the applicable laws. 

29.  Establishment of large-scale 

commercial livestock and poultry 

farms by firms, corporate and 

companies. 

Regulated (except as otherwise provided) as per the applicable laws 

except for meeting local needs. 
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30.  Solid waste management. Regulated as per the applicable laws. 

31.  Eco-tourism. Regulated as per the applicable laws. 

32.  Fencing of existing premises of 

hotels and lodges. 

Regulated as per the applicable laws. Barbed wire fencing and 

electrical fencing shall not be permitted. 

33.  Petrol Pump.  Permission under applicable laws by Monitoring Committee. 

C. Promoted Activities 

34.  Rain water harvesting. Shall be actively promoted. 

35.  Organic farming. Shall be actively promoted. 

36.  Adoption of green technology for 

all activities. 

Shall be actively promoted. 

37.  Cottage industries including village 

artisans, etc. 

Shall be actively promoted. 

38.  Use of renewable energy and fuels. Bio-gas, solar light, etc. shall be actively promoted. 

39.  Agro-Forestry. Shall be actively promoted. 

40.  Plantation of Horticulture and 

Herbals. 

Shall be actively promoted. 

41.  Use of eco-friendly transport. Shall be actively promoted. 

42.  Skill Development. Shall be actively promoted. 

43.  Restoration of degraded land/ 

forests/ habitat. 

Shall be actively promoted. 

44.  Environmental awareness. Shall be actively promoted. 

 

5. Monitoring Committee for Monitoring the Eco-sensitive Zone Notification.- For effective monitoring of the 

provisions of this notification under sub-section (3) of section 3 of the Environment (Protection) Act, 1986, the 

Central Government hereby constitutes a Monitoring Committee, comprising of the following, namely:- 

Sl. No. Constituent of the Monitoring Committee Designation 

(i)  District Collector Chairman, ex officio; 

(ii)  Sub Divisional Officer (SDO), Mount Abu Member; 

(iii)  Sub Divisional Officer (SDO), Sirohi Member; 

(iv)  Sub Divisional Officer (SDO), Revder Member; 

(v)  Honorary Wildlife Warden, Mount Abu, Sirohi Member; 

(vi)  A representative of Non-governmental Organisation working in the field of 

wildlife conservation to be nominated by the State Government  

Member; 

(vii)  An expert in Biodiversity nominated by the State Government  Member; 

(viii)  One expert in Ecology from reputed institution or university of the State  Member; 

(ix)  Chairperson Nagarpalika, Abu Road Member; 

(x)  Pradhan, PS, Mt Abu Member; 

(xi)  Pradhan, PS, Revder Member; 

(xii)  Pradhan, PS, Pindwara Member; 

(xiii)  Deputy Conservator of Forests, Mount Abu Member-Secretary. 

 

6. Terms of reference. – (1) The Monitoring Committee shall monitor the compliance of the provisions of this 

notification. 
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(2) The tenure of the Monitoring committee shall be till further orders, provided that the non-official members of 

the Committee shall be nominated by the State Government  from time to time.  

(3) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile 

Ministry of Environment and Forest number S.O. 1533 (E), dated the 14
th

 September, 2006, and are falling in 

the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 

thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and 

referred to the Central Government in the Ministry of Environment, Forest and Climate Change for prior 

environmental clearances under the provisions of the said notification. 

(4) The activities that are not covered in the Schedule to the notification of the Government of India in the 

erstwhile Ministry of Environment and Forest number S.O. 1533 (E), dated the 14
th

 September, 2006 and are 

falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 

4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and 

referred to the concerned regulatory authorities. 

(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall be 

competent to file complaints under section 19 of the Environment Act, against any person who contravenes 

the provisions of this notification. 

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, 

representatives from industry associations or concerned stakeholders to assist in its deliberations depending 

on the requirements on issue to issue basis. 

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on the 31
st
 March of 

every year by the 30
th

 June of that year to the Chief Wildlife Warden in the State as per proforma appended at 

Annexure-V. 

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give such 

directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions. 

7. The Central Government and State Government may specify additional measures, if any, for giving effect to 

provisions of this notification.  

8. The provisions of this notification shall be subject to the orders, if any passed or to be passed by the Hon’ble 

Supreme Court of India or the High Court or the National Green Tribunal. 

[F. No. 25/55/2015-ESZ-RE] 

Dr. SATISH C. GARKOTI, Scientist ‘G’ 

 

 ANNEXURE- I 

BOUNDARY DESCRIPTION OF ECO-SENSITIVE ZONE OF THE MOUNT ABU WILDLIFE 

SANCTUARY 

North From Villages Nithoda / Nanarwada to ThelphiKheda, Eco-sensitive Zone boundary of 1 kilometer.  

North- East From Villages PhulabhaikaKheda, Kacholi to Nithoda/ Nanarwada, Eco-sensitive Zone boundary of 1 

kilometer. 

East From Village Kyara to Panchdeval, Eco-sensitive Zone boundary of 1 kilometer. 

South-East In Village Dhanbhav Eco-sensitive Zone boundary of 100 meters from Boundary of Mount Abu Wildlife 

Sanctuary. 

South  From Villages Girwar, Chandela, Ambaberi, Moongthala and Dhamsara, Eco-sensitive Zone boundary 

of 1 kilometer to 1.1 kilometers. 

South-West From Villages Dhavli to ThodaPaladi, Eco-sensitive Zone boundary of 1 kilometer and from villages 

Fatehpura, Sakoda, Bahadepura Eco-sensitive Zone boundary of 6.08 kilometers, which also contains 

Chautila, Forest Chautila, MuliyaMahadev villages which are either Forest land or Agricultural lands.  

West From Villages Sarliya to Anadra, till Dak, Eco-sensitive Zone boundary of 1 kilometer. 

North-West From Villages ThelpiKheda to Tokra, Hadmatiya and Saraliya, Eco-sensitive Zone boundary of 1 

kilometer. 
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ANNEXURE- IIA 

 

LOCATION MAP OF MOUNT ABU WILDLIFE SANCTUARY IN SIROHI DISTRICT OF RAJASTHAN 
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ANNEXURE- IIB 

 

GOOGLE MAP OF ECO-SENSITIVE ZONE OF MOUNT ABU WILDLIFE SANCTUARY ALONG WITH 

PROMINENT LOCATIONS  
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ANNEXURE- IIC 

 

MAP OF ECO-SENSITIVE ZONE OF MOUNT ABU WILDLIFE SANCTUARYALONG WITH LATITUDE 

AND LONGITUDE OF PROMINENT LOCATIONS ON SURVEY OF INDIA (SOI) TOPOSHEET 
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ANNEXURE- IID 

 

MAP SHOWING LANDUSE PATTERN OF ECO-SENSITIVE ZONE OF MOUNT ABU WILDLIFE  

SANCTUARY IN THE STATE OF RAJASTHAN 
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ANNEXURE-III 

TABLE A: GEO- COORDINATES OF PROMINENT LOCATIONS OF MOUNT ABU WILDLIFE 

SANCTUARY 

S. 

No. 

Point 

Code Latitude Longitude 

S. 

No. 

Point 

Code Latitude Longitude 

1 A N24° 36' 54.8" E72° 40' 48.7" 26 Z N24° 31' 44.2" E72° 46' 25.6" 

2 B N24° 36' 59.7" E72° 40' 35.9" 27 A1 N24° 31' 03.0" E72° 46' 45.3" 

3 C N24° 36' 25.1" E72° 40' 30.1" 28 A2 N24° 32' 26.1" E72° 47' 36.4" 

4 D N24° 35' 44.0" E72° 39' 45.2" 29 A3 N24° 33' 30.6" E72° 48' 23.0" 

5 E N24° 34' 25.1" E72° 38' 30.8" 30 A4 N24° 34' 08.6" E72° 48' 30.1" 

6 F N24° 34' 01.5" E72° 37' 44.0" 31 A5 N24° 34' 42.2" E72° 48' 58.7" 

7 G N24° 33' 51.6" E72° 37' 57.2" 32 A6 N24° 35' 22.3" E72° 49' 33.5" 

8 H N24° 32' 33.3" E72° 37' 10.8" 33 A7 N24° 38' 29.9" E72° 51' 16.4" 

9 I N24° 32' 15.6" E72° 36' 54.1" 34 A8 N24° 38' 50.5" E72° 51' 38.4" 

10 J N24° 31' 48.4" E72° 36' 36.6" 35 A9 N24° 41' 30.8" E72° 52' 34.1" 

11 K N24° 31' 23.4" E72° 36' 39.6" 36 A10 N24° 42' 54.5" E72° 52' 07.7" 

12 L N24° 31' 33.5" E72° 37' 21.4" 37 A11 N24° 43' 34.3" E72° 51' 20.4" 

13 M N24° 33' 31.6" E72° 39' 53.8" 38 A12 N24° 43' 27.2" E72° 50' 07.3" 

14 N N24° 33' 29.2" E72° 40' 00.9" 39 A13 N24° 42' 54.2" E72° 48' 14.6" 

15 O N24° 31' 52.2" E72° 38' 49.0" 40 A14 N24° 43' 25.9" E72° 46' 37.2" 

16 P N24° 31' 06.2" E72° 39' 08.0" 41 A15 N24° 43' 05.6" E72° 45' 34.2" 

17 Q N24° 31' 42.7" E72° 39' 45.7" 42 A16 N24° 42' 32.5" E72° 44' 50.9" 

18 R N24° 32' 29.5" E72° 40' 35.0" 43 A17 N24° 42' 13.3" E72° 44' 42.8" 

19 S N24° 31' 58.0" E72° 41' 06.7" 44 A18 N24° 41' 37.1" E72° 45' 08.8" 

20 T N24° 31' 40.2" E72° 41' 24.7" 45 A19 N24° 40' 59.5" E72° 44' 53.5" 

21 U N24° 31' 07.4" E72° 41' 42.5" 46 A20 N24° 40' 44.0" E72° 43' 59.9" 

Page 46 of {99}

85



36  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

22 V N24° 31' 13.3" E72° 43' 47.7" 47 A21 N24° 39' 08.0" E72° 43' 39.8" 

23 W N24° 31' 16.0" E72° 44' 43.6" 48 A22 N24° 38' 41.0" E72° 43' 16.7" 

24 X N24° 30' 34.0" E72° 44' 53.9" 49 A23 N24° 37' 46.6" E72° 41' 17.0" 

25 Y N24° 30' 58.6" E72° 46' 04.7" 50 A24 N24° 37' 16.8" E72° 41' 07.9" 

 

TABLE B: GEO-COORDINATES OF PROMINENT LOCATIONS OF ECO-SENSITIVE ZONE AROUND 

MOUNT ABU WILDLIFE SANCTUARY 

S. No. Latitude Longitude S. No. Latitude Longitude 

1 N24° 35' 23.9" E72° 50' 17.2" 44 N24° 31' 40.2" E72° 36' 02.3" 

2 N24° 35' 47.0" E72° 50' 21.8" 45 N24° 31' 07.8" E72° 36' 08.1" 

3 N24° 36' 11.3" E72° 50' 39.1" 46 N24° 30' 54.9" E72° 36' 21.2" 

4 N24° 36' 42.1" E72° 50' 54.8" 47 N24° 30' 43.6" E72° 35' 53.2" 

5 N24° 37' 02.8" E72° 51' 02.8" 48 N24° 30' 20.1" E72° 35' 15.7" 

6 N24° 37' 29.1" E72° 51' 16.0" 49 N24° 29' 11.8" E72° 34' 10.0" 

7 N24° 37' 43.7" E72° 51' 39.1" 50 N24° 28' 43.2" E72° 34' 35.9" 

8 N24° 38' 14.2" E72° 52' 34.3" 51 N24° 28' 17.1" E72° 36' 54.9" 

9 N24° 38' 49.0" E72° 52' 33.8" 52 N24° 29' 06.7" E72° 37' 26.5" 

10 N24° 39' 02.9" E72° 52' 24.5" 53 N24° 29' 48.6" E72° 37' 32.4" 

11 N24° 40' 23.2" E72° 52' 55.7" 54 N24° 30' 26.3" E72° 37' 44.6" 

12 N24° 41' 37.8" E72° 53' 08.9" 55 N24° 30' 45.6" E72° 38' 05.7" 

13 N24° 41' 58.0" E72° 53' 10.4" 56 N24° 30' 29.3" E72° 38' 51.8" 

14 N24° 42' 23.9" E72° 53' 17.4" 57 N24° 30' 33.0" E72° 39' 09.6" 

15 N24° 42' 51.8" E72° 53' 08.6" 58 N24° 30' 52.9" E72° 39' 57.5" 

16 N24° 43' 21.2" E72° 52' 30.2" 59 N24° 30' 47.2" E72° 40' 37.8" 

17 N24° 43' 47.5" E72° 51' 55.4" 60 N24° 30' 41.6" E72° 41' 07.1" 

18 N24° 44' 06.6" E72° 51' 24.8" 61 N24° 30' 08.4" E72° 41' 22.3" 

19 N24° 43' 59.8" E72° 50' 19.5" 62 N24° 30' 02.1" E72° 42' 15.7" 

20 N24° 43' 44.8" E72° 49' 17.6" 63 N24° 30' 08.8" E72° 42' 31.3" 
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21 N24° 43' 32.1" E72° 48' 58.0" 64 N24° 30' 39.8" E72° 43' 50.7" 

22 N24° 43' 30.2" E72° 48' 22.0" 65 N24° 30' 21.1" E72° 44' 07.7" 

23 N24° 43' 32.6" E72° 47' 13.3" 66 N24° 30' 05.8" E72° 44' 27.4" 

24 N24° 44' 16.1" E72° 46' 31.0" 67 N24° 30' 04.3" E72° 45' 09.0" 

25 N24° 43' 14.6" E72° 44' 48.9" 68 N24° 30' 14.2" E72° 45' 37.8" 

26 N24° 42' 46.6" E72° 44' 14.5" 69 N24° 30' 19.2" E72° 46' 17.9" 

27 N24° 41' 08.9" E72° 42' 43.6" 70 N24° 30' 30.6" E72° 46' 48.1" 

28 N24° 40' 45.4" E72° 42' 00.5" 71 N24° 30' 34.0" E72° 47' 05.7" 

29 N24° 40' 19.7" E72° 41' 48.6" 72 N24° 30' 47.0" E72° 47' 24.0" 

30 N24° 38' 50.6" E72° 42' 04.8" 73 N24° 31' 04.9" E72° 47' 25.6" 

31 N24° 38' 27.1" E72° 41' 30.1" 74 N24° 31' 15.8" E72° 47' 08.2" 

32 N24° 36' 44.0" E72° 39' 47.5" 75 N24° 31' 55.6" E72° 47' 32.4" 

33 N24° 35' 49.7" E72° 39' 03.2" 76 N24° 32' 22.2" E72° 47' 36.8" 

34 N24° 35' 03.5" E72° 38' 13.6" 77 N24° 32' 32.7" E72° 47' 47.7" 

35 N24° 34' 58.5" E72° 38' 02.4" 78 N24° 32' 27.8" E72° 47' 55.8" 

36 N24° 34' 43.9" E72° 37' 42.0" 79 N24° 32' 21.1" E72° 48' 16.8" 

37 N24° 34' 35.8" E72° 37' 33.1" 80 N24° 32' 52.3" E72° 48' 43.2" 

38 N24° 34' 03.2" E72° 37' 07.6" 81 N24° 33' 07.6" E72° 48' 50.7" 

39 N24° 33' 17.7" E72° 37' 01.2" 82 N24° 33' 36.6" E72° 49' 02.0" 

40 N24° 32' 53.7" E72° 36' 42.9" 83 N24° 33' 47.5" E72° 49' 08.5" 

41 N24° 32' 37.6" E72° 36' 27.9" 84 N24° 34' 15.9" E72° 49' 30.1" 

42 N24° 32' 21.7" E72° 36' 19.2" 85 N24° 34' 34.0" E72° 49' 46.9" 

43 N24° 31' 52.9" E72° 36' 01.5"    
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ANNEXURE-IV 

LIST OF VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF MOUNT ABU WILDLIFE 

SANCTUARY ALONG WITH GEO-COORDINATES 

Sl. No. Village Name Type of 

Village* 

Tehsil/ Taluka District Latitude    (N) 

(DMS Format)  

Longitude (E) 

(DMS Format) 

1 Nanarwara Revenue Pindwara Sirohi N24°40’13.08”  E72°53’49.35”  

2 Nitoda Revenue Pindwara Sirohi N24°19’52.00”  E72°53’37.46”  

3 Ubera Revenue Pindwara Sirohi N24°43’10.89”  E72°49’35.57”  

4 Nagpura Revenue Pindwara Sirohi N24°35’02.33”  E72°50’01.43”  

5 Panchdeval Revenue Pindwara Sirohi N24°37’04.45”  E72°05’16.18”  

6 Mandwara Revenue Pindwara Sirohi N24°43’45.73”  E72°53’33.46”  

7 KhokhariKheda Revenue Pindwara Sirohi N24°43’23.67”  E72°50’43.46”  

8 Kacholi Revenue Pindwara Sirohi N24°38’26.46”  E72°53’16.20”  

9 Phulabaikakheda Revenue Pindwara Sirohi N24°37’29.50”  E72°51’59.68”  

10 Udwariya Revenue Pindwara Sirohi N24°36’49.62”  E72°53’33.58”  

11 Danta Revenue Pindwara Sirohi N24°43’36.84”  E72°51’19.86”  

12 Pipela Revenue Pindwara Sirohi N24°38’22.32”  E72°56’51.60”  

13 Kotra Revenue Pindwara Sirohi N24°36’18.46”  E72°50’33.27”  

14 Mahi kheda Revenue Pindwara Sirohi N24°30’31.44”  E72°38’52.08”  

15 Isra Revenue Pindwara Sirohi N24°43’48.63”  E72°48’36.41”  

16 Block No.2 R & F Pindwara Sirohi N24°37’18.91”  E72°48’56.32”  

17 Telpikheda R & F Sirohi Sirohi N24°43’32.66”  E72°46’28.92”  

18 Hadmatiya Revenue Reodar Sirohi N24°38’34.58”  E72°41’07.52”  

19 Anadra Revenue Reodar Sirohi N24°38’19.23”  E72°39’18.46”  

20 Dak Revenue Reodar Sirohi N24°35’40.81”  E72°37’57.97”  

21 Dhanera Revenue Reodar Sirohi N24°34’34.64”  E72°37’56.65”  

22 Palrikheda R & F Reodar Sirohi N24°31’41.40”  E72°35’57.90”  

23 MuliyaKheda R & F Reodar Sirohi N24°29’48.96”  E72°35’41.05”  
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24 Dhawli Revenue Reodar Sirohi N24°33’49.23”  E72°35’41.93”  

25 Singarlikheda R & F Reodar Sirohi N24°38’58.28”  E72°41’06.48”  

26 Burarikheda R & F Reodar Sirohi N24°41’14.27”  E72°44’28.35”  

27 Bari kheda R & F Reodar Sirohi N24°40’13.08”  E72°53’49.35”  

28 Padrukheda R & F Reodar Sirohi N24°42’32.83”  E72°44’22.71”  

29 Tokra R & F Reodar Sirohi N24°40’11.30”  E72°42’27.32”  

30 Kyariya Revenue Reodar Sirohi N24°33’01.05”  E72°36’14.85”  

31 Sarliya Revenue Reodar Sirohi N24°40’13.08”  E72°53’49.35”  

32 Kyara Revenue Abu Road Sirohi N24°34’14.31”  E72°48’44.22”  

33 Jhamar Revenue Abu Road Sirohi N24°30’22.56”  E72°43’38.70”  

34 Bhakyorji Revenue Abu Road Sirohi N24°30’38.28”  E72°42’43.26”  

35 Bageri R & F Abu Road Sirohi N24°30’23.94”  E72°41’20.30”  

36 Ambaberi Revenue Abu Road Sirohi N24°31’46.17”  E72°41’20.03”  

37 Chandela R & F Abu Road Sirohi N24°31’12.85”  E72°39’33.48”  

38 Fatehpura R & F Abu Road Sirohi N24°31’51.43”  E72°39’12.11”  

39 Sakoda R & F Abu Road Sirohi N24°32’31.99”  E72°39’39.06”  

40 Bahadurpura Revenue Abu Road Sirohi N24°31’29.50”  E72°37’48.20”  

41 Chotila Revenue Abu Road Sirohi N24°28’48.27”  E72°37’11.47”  

42 Forest Chotila R & F Abu Road Sirohi N24°29’21.98”  E72°36’27.13”  

43 Muliyamahadev R & F Abu Road Sirohi N24°30’26.44”  E72°36’48.91”  

44 Girwar Revenue Abu Road Sirohi N24°30’20.06”  E72°39’23.60”  

45 Mungthala R & F Abu Road Sirohi N24°29’11.80”  E72°41’31.57”  

46 Dhamsra Revenue Abu Road Sirohi N24°40’13.08”  E72°53’49.35”  

47 Vajna Revenue Abu Road Sirohi N24°31’17.64”  E72°37’31.26”  

48 Smarwakagoliya Revenue Abu Road Sirohi N24°33’32.00”  E72°39’23.10”  

49 Talwarka Naka Revenue Abu Road Sirohi N24°30’21.3”  E72°44’10.0”  
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50 Ganka Revenue Abu Road Sirohi N24°30’08.0”  E72°45’14.6”  

51 Umrani Revenue Abu Road Sirohi N24°30’57.2”  E72°46’17.5”  

52 Danvave Revenue Abu Road Sirohi N24°31’35.3”  E72°47’33.0”  

53 Aamthala Revenue Abu Road Sirohi N24°33’24.43”  E72°48’31.06”  

54 Mudrala Revenue Abu Road Sirohi N24°33’58.0”  E72°49’02.90”  

 

ANNEXURE –V  

Performa of Action Taken Report: 

1. Number and date of meetings.  

2. Minutes of the meetings: (mention noteworthy points. Attach minutes of the meeting as separate Annexure). 

3. Status of preparation of Zonal Master Plan including Tourism Master Plan. 

4. Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive Zone wise). 

Details may be attached as Annexure. 

5. Summary of cases scrutinised for activities covered under the Environment Impact Assessment Notification, 

2006 (Details may be attached as separate Annexure). 

6. Summary of cases scrutinised for activities not covered under the Environment Impact Assessment 

Notification, 2006 (Details may be attached as separate Annexure). 

7. Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986. 

8. Any other matter of importance. 
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HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR

S.B. Criminal Writ Petition No. 43/2019

1.World  Renewal  Spirtual  Trust,  Head  Office,  121,  Mahatma
Gandhi  Road,  Mumbai-400023  Through  Its  Power  Of  Attorney
Avtar  Singh  Rana  S/o  Shri  J.s.  Rana,  Aged  68  Years,  121
Mahatma  Gandhi  Road,  Above  Bank  Of  Baroda,  Mumbai  At
Present Brahma Kumari, Pandav Bhawan, Mount Abu Dist. Sirohi.
2.Prajapita Brahma Kumari Ishwariya Vishwa Vidyalaya through
its  Power  of  Attorney  Holder  Avtar  Singh  Rana  S/O Shri  J.S.
Rana,  aged  68  years,  at  present  Brahma  Kumari,  Pandav
Bhawan, Mount Abu District Sirohi
3.The  Manager,  Prajapita  Bhrahma  Kumari  Ishwariya  Vishwa
Vidyalaya, Shanti Van, Abu Road, District Sirohi

 ----Petitioner

Versus

1. State  Of  Rajasthan,  Through  The  Principal  Secretary,
Department Of Forest And Environment, Government Of
Rajasthan, Govt. Secretariat, Jaipur.

2. Principal  Chief  Conservator  Of  Forests,  State  Of
Rajasthan, Jaipur.

3. Chief Conservator Forest (Wild Life), Jodhpur.

4. Assistant  Conservator  Of  Forest  (Wildlifef),  Mount  Abu,
District Sirohi (Raj.)

5. The Deputy Conservator Of Forests (Wildlife), Mount Abu,
Dist. Sirohi (Raj.)

6. The District Collector, Sirohi, Dist. Sirohi (Rajasthan)

7. Forest Range Officer, Mount Abu, Sirohi (Complainant)

----Respondents

For Petitioner(s) : Mr. BL Maheshwari, Sr. Advocate, 
assisted by Mr. RK Rathi
Mr. Thana Ram Choudhary
Mr. Pradeep Choudhary

For Respondent(s) : Mr. Digvijay Singh Jasol for
Mr. Sandeep Shah, AAG

JUSTICE DINESH MEHTA
Order

23/05/2022
1. The present petition under Article 226 of the Constitution of

India,  labelled  as  a  criminal  writ  petition,  has  been  filed  for

following reliefs:-

“ i. the  FIR  No.2064/35  dated  18.10.2017
(Annex.5) in respect of  Khasra No.410, 416, 419

(Uploaded on 24/05/2022 at 02:08:41 PM)

(Downloaded on 17/03/2026 at 07:26:05 PM)
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situated in Van Khand, Gram Abu No.2 of Wild Life
Sanctuary be kindly ordered to be quashed;
ii. the  impugned  order  passed  by  Deputy
Conservator  of  Forest  (Wild  Life),  Mount  Abu  on
26.12.2017  (Annex.34)  be  kindly  declared  illegal
and ordered to be quashed and set aside with all
consequential directions;
The  consequential  order  dated  02.01.2018
(Annex.38) passed by Deputy Conservator of Forest
(Wild Life), Mount Abu may kindly be quashed and
set aside;
iii. The  respondents  may  kindly  be  restrained
from interfering with the peaceful possession of the
petitioner  over  the  subject  land  and  the
respondents  may  further  be  restrained  from
demolishing the construction made by the petitioner
over the subject land.
iv. Any  other  appropriate  order  or  direction,
which  the  Hon’ble  Court  considers  proper  in  the
facts and circumstances of the case may kindly be
passed in favour of the petitioners;
v. Costs  throughout may kindly  be awarded to
the petitioners”

2. Mr. Jasol, learned counsel for the Forest Department raised

an objection that the petition in hand cannot be entertained as a

criminal  writ  petition,  because,  no  offence  has  been  alleged

against the petitioners. He argued that the proceedings initiated

under  Section  34A  of  the  Wild  Life  (Protection)  Act,  1972

(hereinafter  referred  to  as  the  “Act  of  1972”)  have  been

challenged which are not criminal in nature.

3. Mr. Jasol, further raised an objection about maintainability of

the  instant  petition  highlighting  that  assailing  the  order  dated

26.12.2017,  (Annex.  34),  the petitioners  had already preferred

two writ  petitions.  He pointed out that both of  them had been

withdrawn by the petitioners on 08.04.2022. And thus, another

petition cannot be maintained.

4. Mr.  Maheshwari,  learned  Senior  Advocate,  assisted  by  Mr.

Rathi  invited  Court’s  attention  towards  the  notice  dated

(Uploaded on 24/05/2022 at 02:08:41 PM)
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18.10.2017 (Annex.5) and pointed out that the respondents have

not  only  treated purported encroachment to  be an offence but

have  also  registered  an  FIR  and  since,  the  FIR  has  been

registered, the petitioners are justified in invoking Article 226 of

the Constitution of India for challenging these proceedings under

the caption of “Criminal Writ Petition”.

5. Heard  learned  counsel  for  the  parties  and  perused  the

material available on record.

6. A perusal of the notice dated 18.10.2017 (Annex.5) at the

first flush gives an impression that an offence under the provisions

of  the Act of  1972 is  being investigated.  But a careful  reading

thereof, reveals that the proceedings, which are being undertaken

by the Forest Department are that of removal of encroachment, as

per Section 34A of the Act of 1972.

7. Section 34A of the Act of 1972 is reproduced hereinunder:

“34A.  Power  to  remove  Encroachment
 (1) Notwithstanding  anything  contained  in  any
other law for the time being in force, any officer not
below  the  rank  of  an  Assistant  Conservator  of
Forests may,- 

(a) evict  any  person  from  a  sanctuary  or
National  Park,  who  unauthorisedly  occupies
Government land in contravention of the provisions
of this Act;

(b) remove  any  unauthorised  structures,
buildings,  or  constructions  erected  on  any
Government land within any sanctuary or National
Park and all the things, tools and effects belonging
to such person shall be confiscated, by an order of
an  officer  not  below  the  rank  of  the  Deputy
Conservator of Forests: Provided that no such order
shall be passed unless the affected person is given
an opportunity of being heard.
(2) The  provisions  of  this  section  shall  apply
notwithstanding  any  other  penalty  which  may  be
inflicted for violation of any other provision of this
Act."
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8. A perusal of the above quoted provision and impugned notice

dated  18.10.2017,  leaves  no  room  for  ambiguity  that  the

proceedings  being  undertaken  by  the  respondents  are  that  of

removal  of  encroachment.  Section  34A  does  not  envisage  any

punishment  or  fine;  it  does  not  have any traces  of  offence  or

trappings of criminal nature.  The culmination of the proceedings

under  Section 34A of  the Act  of  1972 would entail  removal  of

encroachment on forest land but it would not attract any fine or

punishment/ imprisonment. Such being the position, the criminal

writ petition invoking Article 226 of the Constitution of India is not

maintainable.

9. That  apart,  the  petitioners  have  already  filed  two  writ

petitions  being  SBCWP  Nos.18564/2018  and  18569/2018,

challenging  the  very  same  order  dated  26.12.2017,  which  is

impugned in the petition in hands. Both the petitions have been

withdrawn by the petitioners.

10. In view of what has been noted above, this Court finds itself

to be ceased of the jurisdiction to entertain present petition and

pronounce upon the grounds raised herein. Besides this, there is

hardly any reason to interfere, as the petitioners themselves have

come with a specific case that the land in question, on which they

have raised construction, is a part of the forest land.

11. The petition is dismissed and interim order passed by this

Court on 18.02.2019 is vacated.

12. The stay petition also stands disposed of accordingly.

(DINESH MEHTA),J

127-pooja/-
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